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submit to the Government that what-
ever political pressures there may be—
do by all means take them into acco-
unt but they should not leave four
thousand people unemployed for nine
months, on their own, in a State like
Bihar, especially when 147 persons—
documentary evidence is available—
are dead. It would be right and pro-
per it the Ministry concerned and
responsible for this makes a state-
ment because the death of 147 persons
ang the continueq unemployment of
four thousand persons are no small
matters. Thank you.

PAPERS LAID ON THE TABLE—
—Contd.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]:
Now, the Minister of State for Fin-
ance to lay a paper on the Table.

Notification of the Ministry of Fin-
ance (Department of Revenue) and

related paper

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
Madam, I beg to lay on the Table a
copy, in Bnglish and Hindi, of the
Ministry of Finance. (Department of
Revenue), Notification No. 140/83/
Central Excise dated the 5th May
1983, together with an Explanatory Me-
morandum thereon. [Placed in Lib-
rary, See No. LT-6596/83.]
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THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Madam, 1
beg to move;

“That the Bil] to give effect t®
the financial preposals of the Cen-
tral Government for the finaneial
year 1983-84, as passed by
Lok Sabha, be taken into conside-
ration.” '

Madam, the salient features of the
more important proposals contained in
the Bill have Dbeen explained in
the Finance Minister's Budget speech.
The details of the proposals have been
set out in the Explanatory Memoran-
dum circulateq alongwith the Budget
papers. I would, therefore, not like
to take the time of the House by go-
ing over same ground again. The Bill
has now been before the honourable
Members for over 2 months, During the
general discussion on the Budget and
also thereafter, honourable Members
from both the Houses have made use-
ful suggestions in regard to the pro-
visions containeq in the Bill.

A number of suggestions were also
made by the representative organisa-
fions, economists, $ax experts and
others. 1 would like to warmly thank
$he Wonourable Members and ofthers
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for their great, useful and construc-
tive suggestions regarding the provi-
siong of the Bill. After a careful
consideration of these suggestions, the
Finance Minister moved certain am-
endments to the Bill in the Lok Sabha
which have been accepted ang incor-
porateg in the Bil] as passed by the
Lok Sabha. I shall, at this stage, con-
fine my obgervations igibe praip *hoe
ges which have been made to some o
the important provisions of the Bill
during its consideration by the Lok
Sabha.

Honourable Members wil] recall
that the Bill contained a provision for
the disallowance in the computation
of taxable profits of an amount equal
fo 20 per cent of the aggregate ex-
penditure incurred by tax-payers, in-
cluding companies, under *the specified
heads. This measure was introduc-
ed so that all possible economics could
be exercised in certain categories of
avoidable expenditure and more re-
sources thereby become available for
investment, Under the Bill as passed
by the Lok Sabha, expenditure on tra-
vel by rail motor-car, ship, powered
craft or aircraft has been excluded
from the ambit of the proposed dis-
allowance. This modification will be
of particular benefit to the consultancy
firms, certain professions and indus-
try, where {fravel is a significant por-
tion of essentia) business expenditure
fn our vast country. Further in or-
der to avoig possible hardships from
the proposed measure in the case of
smal] businesses the relevant provi-
sions as originally introduced, have
been modified to provide the dis-
allowance of 20 per cent would be
made only in respect of aggregate ex-
penditure ynder specified heads in ex-
cess of RS, 1 13kh.

While withdrawing the tax conces-
sion under gection 35B of the Income-
Tax Act relating to grant of weighted
deduction with reference to expend:

< ture incurred on specified activities in
ctitmection  wiff™ exports, #e Bill
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hagd proposed a new tax, concession
with reference - to incremental export
turnover. This new fax ooncession,
namely, section 80 HHC has been lib-
eraliseq ang the Bill now proyides
that, in addition to the deduction in
an amount equal to five per cent of
the incremental export turnover ad-
missible under the Bill as introduced,
Indian exporters would also be entitl-
ed to a Zurther deduction equal to one
per cent of the export turnover of the
relevant year,

It had been represented that some
companies were doing useful work in
the field of rural development and the
withdrawa] of rural development al-
lowance, proposed in the Bill, would
adversel, affect the work carried on
by the corporate sector. Having re-
gard to the continued need for the in-
volvement of the corporate sector in
rural development, it has been decid-
ed to continue the existing provision
relating to deduection in respect of
expenditure  directly incurred by
companieg and co-operative.societies
on approved programmes of rural dev-
elopment. 'The provisions of the Bill
have been modified accordingly.

However, Madam, with a view to
ensuring that the tax concession is
alloweq only in respect of expenditure
incurred on rural development pro-
grammes o high priority, the Bill now
provides that the prescribed authority
shall not grant approval to any pro-
grammes of rural development unless
the programme fally within the class
or category of programmes of rural
deyelopment specified in thig hehalf
by the Centra] Government.

4 -

A s5light modification has also been
made in the proposal relating to sec-
tion 35 CCA of the Income-Tax *
which provides for a geducHon in
respect of donations to voluntary ag-
encies for carrying out approved pro-
grammes of rural development. While
withdrawing this concession, the
Bill contains provisions to secure that
donations 1o on-going programmes
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would continue to be exempt if cer-
tain conditions laid down in this  be-
hal? are fylfilled. One of the condi-
-tions is that the programme involves
work by way of construction of any
building or other structure for use as
dispensary, school or welfare centre,
-etc., and such work has commenced
before the 1st March, 1983. This re-
quirement could result in hardship in
cases where donations had been made
before 1st March, 1983, but the volun-
tary agency doeg not commence work
of this nature before the saig date.
With a view to removing hardship
from the denial of the tax concessions
in such cases, the Bill zs amended
provides that this condition will ap-
ply only in relation to donations made
after 28th February, 1983,

Although Section 35 CCA of the
Income-tax Act is not being continu-
ed except in relation to donations
made to on-going programmes the
Bill provides that donations made to
a rural development fung get up and
notified by the Central Government in
this behalf would be eligible for
tax exemption. It has since been de-
cideg that the fund would be called
the National Fund for Rural Develop-
ment. Donors to the Fund could in-
dicate their preference for area, loca-
lity and the rurdal development pro-
gramme for which their donation is
to be used, as also the voluntary ag-
ency through which the programme
may be implemerted. Their wishes
jin thiy regarg will be respecteq as
‘far as possible.

The Bill as introduced sought 10
withdraw the special deduction allow-

ed in respect of profits and gains
‘from business of livestock breeding
or voultry or dairy farming 'The ag-

ricultural communit, engaged in these
activities hag pointed out that with-
drawal of this concession may parti-
cularly affect smaller business. On »
consideration of these rvepresentation.
it has heen decided tn continue this
tav concession in a3 modified form with
redyuced benefit to those in the higher
income brackets. Under fhe relevant
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provisions of the Income-tax Act, a
person  deriving profits from  the
business of livestock breeding or poul-
try or dairy farming, is entitled at
present to a deduction in the compu-
tation of his taxable income or an
amount equal to one-fifth of the ag-
gregate profits derived from such bu-
siness, or Rs. 15,000 whichever is
higher. However, in computing the de-
duction in a case where the profits
deriveg from the business of pouliry
farming exceed Rs. 75,000, the excess
ignored for the purpose of this deduc-
tion. Insteag of discontinuing the ex-
isting concession, the Bill as passed by
the Lok Sabha reduces the guantum
of deduction from oneifth to 15 per
cent of the profits from the business
or livestock breeding or poultry or
dairy farming. Where the profits
from the business of poultry farming
exceed Rs. 1 lakh, such excess will
be ignored for the purposes of the
deduction under this provision. Hence
the maximum deduction in respect of
profits from the business of poultrv
farming will be limiteq to Rs. 15000
az present

The Bill as passed by the Lok Sabha
has also made certain modifications
in the provisions relating to taxation
o? charitable and religious trusts. The -
Bill, as introduced, contained provi-
sions for taxation of business profits
deriveg by all religious or charitable
trusts and institutions. With a view
to mitigating from the taxation of
profits derived by institutions for the
blind, handicapped, orphans, widows,
etc. from the sale of articles mage by
their inmates, the Bill as amended
provides that profits derived by an
institution would be exempted in cas-
es where the work in-connection with
the business is mainly carried on by
beneficiaries of the institution.
It will, however, be necessarv for the
institution to maintain separate books -
of account in respect of such business.
Under the provisions of the Bill bisi-
ness nrofits would have been charge-
able to tax even in cases where the
charitable or religious trust or institu-'
tion had been notified by the Central
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Government under section 10(23C) of
the Income-tax Act. Trusts and insti-
tutions are notified under this provi-
sion only if the Central Government is
satisfied that certain tests laid down in
this behalf in the law are satisfied. It
had been pointed out that the effect of
the provision in the Bill would be that
reputed religious and philanthrophic
institutions notified by the Central Gov-
ernment would be chargeable to tax
even in respect of the surplus arising
to them from certain activities inci-
dental to their day to day functioning.
In fact, apprehensions had been ex-
pressed that even the sale proceeds of
prasadam received by the reputed tem-
ples would become chargeable to tax.
With a view to avoiding such resulis
in the case of notified trusts and insti-
tutions of repute the provision in the
Bill for the taxation of business profits
of notified trusts and institutions has
been deleted. It has been pointed out
that sometimes institutions set up
wholly for public religious purposes
take up publication and sale of books
as a part of their normal activities.
Even though profit-making is not their
objective, some surplus may accrue to
them from the sale of such publica-
tions. With a view to exempting the
small surplus in such cases the Bill
has been amended to provide that pro-
fits derived by trusts and institutions
wholly for public religions purposes
would be exempt from tax in cases
where the profits are derived from the
business of printing and publication of
books or publication of books. As such
religious trusts and institutions may
derive some profit from certain other
activities also, power has been con-
ferred on the Central Government to
notify other kinds of business activities
profits from which would be exempt
from tax. The proposed exemption
would, however, be available only if
separate books of account are main-
taineq in respect of such business. The
effect of the provisions in the Bill
would have been that persons making
donations to trusts and institutions
which derive even a part of their in-
come from business activities would
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not be entitled to tax exemption in
respect of such do:iations even though
the business income would have been
taxed tully. With a view to avoiding
such a result, the Bill has been amend-
edq to provide that such donations
would continue to be exempt from tax
if the trust or institution maintains
separate books of account in respect
of its business activities and donations
received by it are not used for the
purposes of its business. The trusg or
institution would also be required to
give a certificate 1o the done to the
effeqt that it maintinins separate books
of account in respect of its business
and that donations received will not be
used by it, directly or indirectly, for
purnoses of its business.

Certain modifications have also been
made in the provisions relating to the
new investment pattern of trust funds,.
Under the Bill, the proposed invest-
ment pattern would not have applied
in relation to assets constituting the
original corpus of the trust as on 1st
June, 1973. This provision has been

modified to provide that assets. includ- ~

ing eauity shares, constituting the cor-
pus of the trust, in contradistinction to
the original corous, as on 1st June,
1973, would be exempt fromi the pro-
posed investment pattern. This ex-
emption would, however, apply only in
relation {o corpus comprising of assets
which are donated to the trust and not
in relation to the assets purchased by
it.

Under the Bill, Madam, a trust which
has other sources of income besides
profits and gains of business was also
requireq to adhere to the new invest-
ment pattern failing which it would
have forfeited tax exemption even in
relation to its income from other
sources. As it may not have been fair
io impose this discipline of the new in-
vestment pattern in relation to the
after-tax profits of a trust or institu-
tion, the Bill has been amended fto
provide that {he proposed investment
pattern will not apply in relation to the
business profits of a trust or institu-
tion for the assessment year 1984-85
and subsequent vears. However, this

g
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relaxation would be allowed only if
the trust or institution maintains sepa-
rate books of accounts in respect of its
huasiness.

I would not like to take the time of
the hon. Members in explaining the
other modifications which are of rela-
tively lesser importance, as also cer-
tain other amendments to ithe Bill
which are of a drafting nature.

The Finance Minister has already
announced certain modifications of the
original Budget proposals relating to
indirect taxes during the considera-
tion of the Finance Bill in the Lok
Sabha. These were mainly meant to
benefit the small manufacturers of spe-
cified goods.

The general scheme of small scale
exemption was modified in this year’s
Budget. While increasing the upper
limit of the exemption from Rs. 15
lakhs to Rs. 25 lakhs, the limit of full
exemption was reduced from RS. 7.5
lakhs to Rs, 5 lakhs. Many represen-
tations were received after the Budget
against this reduction. During the dis-
cussions on the Budget proposals, many
hon, Members had also expressed con-
cern gbout this reduction. Since then,
the ful] exemption limit has been rais-
ej to the pro-Budget level of Rs. *7.5
Iakhs. However, the upper limit of the
exemption has been retained at the re-
vised level of Rs. 25 lakhs. This
measure which involves revenue loss
of Rs. 5.5 crores in a full year will
benefit a large number of units.

The full exemption limit of Rs. 7.5
lakhs was reduced to Rs. 2.5 lakhs in
the case of small scale manufacturers
of cosmetics and toilet preparations.
Many representations were received
against this reduction. Consequently,
the full exemption limit was increased
from Rs. 2.5 lakhs to Rs. 5 lakhs. The
revenue implication of this measure is
a loss of Rs. 75 lakhs.

Hon. Members will recall that alu-
minium pipes used in sprinkler equip-
ments for irrigation were fully exempt-
ed as part of the Budget proposals.
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This exemption has reportedly resulted
in an uynequal benefit to aluminium
pipes manufactured by extrusion pro-
cess and welding process. To ensure
that the exemption announced in the
Budget did not result in unequal bene-
fit to pipes manufactured by different
processes, a reduction of duty amount-
ing to Rs. 275 per tonne has been al-
loweq for aluminjum strips used for
making such pipes by welding process.

The basis of duty on paper and
paper board was changed frim gd
valorem to ad valorem-cum-specific in
the last Budget, as a tax
avoidance Measure. It
was represented that the
new duty rates in respect of cheaper
varieties of straw boarg and mill board
had resulted in marginally higher inci-
dence of duty. A reduction of dutv
on such mill board and straw board
ranging from Rs. 50 to Rs. 150 per
tonne has since been given. The reve-
nue loss on this account is of the order
of Rs. 90 lakhs. The scheme of con-
cessional rate of duty tor small paper
mills using unconventional raw materi-
als has also been liberalised.

3 P.M.

In this year’s Budgel prepared or
preserved foods and food products were
exempted from that part of the excise
duty as was relateable to the cost of
the containers. It has been represent-
ed that this exemption coulg be en-
joyed only where the finished food pro-
ducts paid central excise duty. For the
purpose of giving relief also to some
specfied food products which are not
required to pay any duty, exemption
of the duty payable on metal containers
used in such exempted specified food
products, namely, baby foods, milk
powder and ghee, has been allowed.
This proposal will mean revenue sacri-
fice of Rs. 3 crores annually.

Pressure cookers were exempted
from excise duty as a part of this
year’s Budget proposals. Exemption of
duty has since been given also in res-
pect of the svecified parts of pressure
cookers, namely cooker body, lid and
vent weight. This exemption does not
involve any significant revenue sacri-
fice. '
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I am confident that the hon. Mem-
bers would lend their support to the
Bill as passeq by the Lok Sabha.

Madam, I move that the Finance
Bill, 1983 as passed by the Lok Sabha,
be taken into consideration.

The question was proposed
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but you have not ¥ncluded the
provision concerning the shares of non-
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specified .in this clause, as you have
announced in your speech, not more

than 5 per cent. You have given guide-
Hnes to the Reserve Bank also but it
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has not been included in the Finance
Bill. This means that you want to
keep the House and the country in the
dark. You do not want to implement
your own assurance. I do not know
whether you are going to make amend-
ments in this House. If that is so,
there is going to be a constitutional
difficulty. The matter will be compli-
cated because then it will have to go
to the other House. That will be the
situation. So, may I know why it was
not included in page 27 of the Finance
Bill? If you had done this, the entire
House and the entire country would
have known it that they can buy not
more than 5 per cent of the shares.
After all you have issued the guide-
lines only. Why was it not done here
also? What was the difficulty, what
was the constitutional difficulty?

THE VICE-CHAIRMAN (DR. (SHRI
MATI) NATMA HEPTULLA): There is
no point of order. Dr. Mahabir Prasad.

SHRI SHIVA CHANDRA JHA:
Madam, why it was not done? I want
to show that they want to keep ‘he
country and the House in the dark.
They do not want to translate their
own assurance inio action. This was
the first opportunity when you could
have shown to the country that the
assurance you are giving in Parliament
is going to be translated into action,
as you have done concerning other
concessions.

THE VICE-CHAIRMAN (DR, (SHRI-
MATI) NAJMA HEPTULLA): Please
sit down. It will be very nice of you

SHRI SHIVA CHANDRA JHA: Thls
cannot be discussed unless he gives
an assurance or clarifies the situation.

THE VICE-CHAIRMAN (DR, (SHRI-
MATI) N'AJMA HEPTULLA): That is
all right, Yes, Dr, Mahabir Prasad.

To wgwEe wure (fagr) @ waEh
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India is the poorest country in the world—
not one of the poorest countries but the
poorest country in the world.
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wgr a1, f9g wgrewr wdv FUoAMW
T XA AATT TG & | AfwT FH IAFT
G IT ARG FAT AGT AET &
wgeRt Al S Sy ar@ aare,
gy qfeq SR @1 AgE A
1963 # wggw feamr & =g
wtdy & Afg 9 IqHT W IW AT
g0 UM FgT gFT § | AdaEy wa%
¥ =fgs wi@l 9T AT AT g 0
wed # Sumr F oA §F af wIar
afe g FT ITAT K BT AT AFAT
gL AEl U gHOSAT RAT W
Ffra qar w4l fear o AR e
ag grmarfs (wwa v «€@Y) wgiE,
it qv. ..

ITAABIR [So  (wdT) Ar
dadei] ¢ W fwAz & g o

Tio RAMWIT TAQ : 8 ALEAT |

gqaATsEET [S1o  (wYeAY) ArwAl
gageer] : 15 faME W F F
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To AFER TWMY  : TEEAT,
1980 & IF Frefradr &F ggary
QT AZH ATFT GIT § THI 97
al Ig Fwarar a1 5 3 39 am
& wwfag & g0 f5 wg ¥ =)
mfts AT asdrer safy & &
ITFT FFAT 4T fF owmdy  dat
To & AW aF IAFT AT qgT
oIy g o T ¥
afaFiw AN E1, TG F For fayerr
FC Afg® am At gmr ¥ &
TT MAT A TAWTT AT FT IGH T
waafas  gE@r g A fF oFel &
Wy & fag 41 31mad A 2

TEWRAT, § AT FEAT ATEAT &
f& gar zwr 3@t @ oA ? &
gaamar Arewy 5 307 faor o gurd
dfifs wadr <@ & 1 FwA gd@r &
atEs A Agr feav, wiat #r qvw
gqA Ay faar AR SEEr afvom
qg &1 T & AT TW F Iy aw
fawfagg w37 1 #fgw FT W F
gt g% gA fawlaa gt FT qF )
agrEar, FAT gAW TSty qroEr
N Sf. GTATHAE, TIe Hie THo
FHA AR gaR wEATfeasi §1 @
¥ o§ ad @), fag gww g
e W gew dfaw O g
Iqy g7 fFar 91 fF gdreg 37
wfgwd &9 FIT AR I M I QT
gfaoa s7ar &5 &I | AfFT At
|A AIAT AT AT ITo AFAAANY
¥ ogars €Y, T eIy ¥ v .
Fg St W F A TEW I@ET
famr Iee &7 AR &I 9@ 37 wfa-
wq q 9er X 21 wfowd &< faar
HIX IANT 97 qt9 gfAwd § TErHEY
33 gfgmas &% fzar | 33 w3 @
797 HT FHY A I AP FT AN
a5 ogar @ faa @y #1gq 9
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QAT ARY ¥ AW FAd A9 I
feafe & o=« & f& fgrgeam
ws ghrar § wEad R §

63 JqIMT ¥ AT 9T 5.695
FOT ®YAT [ IIR 97
FAUT &A1 @H gl @I & IR Tg
T TF q) W G FT g | §@r
AR 9T & FUT FET @F  FW
& agt gw a@dr av faw 30 T
9 FTY g | JafF AGEAT, G 9T
72 gfred & @7 8T § M
gan § 10 wfgwma 1 fagwmar &
7g & wewrm, % Usw wm w
F@y & 45 wfqwa w1 W fARaar
g raEdh & 45 wfgwa aw UEE

VAT AT g gw e § FREge
femm STar €, agi sem ¥ fag
16 sfamm | afdw @ @9 F@ &
7 AT gH @AY I FH @9 FW &
F A% ford ¥ amran W) S
97 SUTaT @9 FIT 2 | wgwedr, ¥
ag T W9 FEAr TEAT F. ..
(ama & &) AR g% fAe AW
At |

gagwEaR [T (siwAY) ST
gogemt] T, wiT g fae wR)
9 a1 @Et F avEw ¥ AT AW
AT IAH AT FI AW AT A
g I arsw ¥ Afa )

Mo wEEIT warlg . wgrear, §
g FE v oar f¥ gAw oE Haen
#1 fowd Aarfas gwy @@ T FW
&9 fwar) wafs gdr & o 7
# aga dur fawar <@, feear fasar
@, dfeT g SEwr e W

19095 .
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439 s frgeara ¥ wig ¥, WAL
I8 g 50 wigma wwr @ T §
25 wfama #pmz A 25 sfowd
@ gy g9l ¥ ¥ ) Afew 1931 F
74 fgma Fdrwgz ¥ @ gu ¥,
1955-56 ¥ dvqe ¥4 &t 2GgT, A
oA T fF 150 dr™w WraEy JANT
¥ 9, fogd es wirgg =g S
# 9, oF FOT QA qr@ WA FAT
ECIUEE- S

1971 F FFMAT F FAHI G
AR fawme @ wedY T3 ST
W ¥ 7 F o FW I
Fv ey, faear J&@ g weafEi
#1 2 for a7 o fggeaw & =fa-
Heas R & SF aAr fravaar

WEIEAT, ;W =W AW H AW
fafaam gaex wAw fafas ot 3
g, fomsr fafss W@ & 2800
FOT ¥9aT @4 v war afsw 3@
FET FT FE I I A QT B
oY @ gn ¥ gw A3 @y F fw
FITHIT T diar 7 39447 3 )

g & 27 wRwER # 3F,
F 3T FAEAT——

“topry fawafaEmey, wEaET F
faaisk wew #iw d 3w § o
frger & frfry Amfer v @mdy
agg, fogd 16 wagay, 1979 #
ad-areq § uF of medr ¥ A
F U TT 1979 H TG ILEHTT
faar ar 1 Ig Wy & o——faEHA-
WA I H AREEHE FIE A
gueay #X IR a8 fasey fawmar
fg sfr ¥ S § A T TIETE
% fawrgater 20 & wigw wafqy &
fag sa7Irar &1
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TG AT EFIT FHET F qIEq
oy fazas ¥ w1 f5 F@r o
Aifast w1 wfeq AR frgae a9
@y ® =g gidr & aFgr fEwm
Frigaar ¥ #@1 &fF wwmar 0

faed® ¥ o #ar  fd —

‘gt W ATHITEAT AT FEA F
fag grr & 9@ #1580 w79
ardr Jifqat & fag gaAifaat
Ft mEEAT #r faww gfg &
gt wEdrar g § o fEETT &
fag fazarr w39 waar fagw
w3 * fav F1¥ DeggT a@
fear @ g

aaé‘a??rm:q-crrtﬁl

Iy aray faaml A &gr o9 -

‘I I T Sigr fawm A 9w Aif
.o A frEgw as-
3 §OEl FT TAUAT wT qELT
fear w1 v STRw@ & fam,
T, W CaIATF Feqiaat A
HIAAAT B A AT qF 9T IFAT

R AR ® o §ozfw A a4
feEr s g 7

g, & om oA ow @
grw g frEEs o g7 & ) §
grra‘ R &L, (FwE & gA) R
a2, R T wd frr A Ffa
qT g fFar ; gwy o dar sew
w_ogd oAk owEr & s
qeaF %, fawrg 9w oY @d wF@r
aiffe @, ag & feEr o

- WEIEAT, JET UF a<w AT A
3 T @0 g feafe ag ot @,
ff.ga miw oy feafq & og'= @
gofe foga Y 9% e Tw F
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SEHT gAY WET AT ¥ Iwrwr A8
fFar & @dr ox N gH @ FN
arfge 91, S¥F A ¥ T Ay
Atfa aza @rE e AW w o T 2
SEq &5 3w feafs Fmaw a8 W,
Ffews W1 wfag=s g fram D,
I9F FF G FIS a9 A g7 FoET
T g oy v gawy aw fase
g& Fq1F  Aedw fqueqr T odr
q&F gHFeaT A AT DT
exd i § 3 & faar %
“ardm Fiw-dfe & aga faQuarars
g¥e gt £ Ffw F fao muiry

EF AT GHTEAT F1OATT g AT

I § FWogEAr Ty g T Ay
AAE F9 F AgE X AT W F,
WATAT  FEH
3T AT F1 qrfed A% AT AT
39 faQurne 1 wsdwr W@
Il FHEO BT WK Wil
aratfas-mfas gost § fafgg 3
oyatrs feaet #1 g fafre
FM WX g99g FAACAT Favr %
it el a@fgd AReTE 93-
Tg feamt A mr@m‘r s Aifr-
fmfamst @ wifas swifaq fear &
2T g e fAfaw AV fe sfae-
M TH mgA weAgR & fgF oWy
gdr 31 afafes DiE-2R  fEEEt
¥ faarer meafsa agaa w0 gars @
2 | (gaw & 89A) §F oF e
¥ AT ST GHT AT § !

gaaanRa [STo  (siwdt) AT
ase] - wa 5w fme § e
FL WG HOAT 9T F AT A G
g !

To wgER : yr A fawh 0w
aw FFar | St 4 Aifw w1 Qe
g, a9l @ % § guA ag o
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3gr & f& @1 9y dar fgq w3} &
fag mafza fear aar & Sow S
¥ ST Ag gar 1 fegaed agdr
IA AT WY AT guq & ¥ fE
St miEaF @9 g g agt ey 9 vg
g T wF fFy a1 w oF o
JEELG F JIXIT uforme F gua——J%
a wag 781 g & feaw H
AF—0F oqd F@qrE A5 faq qv
UF Y2 W A1 drE AT "@9 {F0
AT AT 24 Sz § 2 AT AT

18 fa= ulmars ==, 3g sad1 <&,

18 fer % 39 qv 13 ¥4 WY @q
g aar, faE op wAW @ O gt
T, w9 fe 13 F0T WA ¥ ggy
¥ T wrawa £ 1 5 @ H
Fgwad gFar 0§ faEw %
UF geql ¥ 9% 7% AT aq
qANT F@ 5 Q¥ fAgR UeT MY
HNEYE &g ansg fEAr gy,
e S F @1 9y vge fyEesfen
ATEEd *t Fhg 2E AT | IX FrEF
% wgi fas 3o fyamsfen meids
Y famw & fgary Wiz 0%
1 FUE 15 T8 w947 g9 (%47 TW@r
"R 399 3g ¥ wifaq TE@I ¥ S
GEUE GO R T B O AT S
sifq 2, feqme«l 1, mgurg #-
qET A g GE g a3 WEwig &l
/O ATE &Y Aig F T Awr 98
g 9% awe sarg gt Smar 0 ¥ ag
Fe w@ar g & awa glezwin =
IGHFT WF! FIH FEAT 9T AR
fasne Fom g3 | 99 aw angfaa
fawre g g, faws cary 7 W
way gfee & w5 Z@d, a7 AF gW
fafeoa &9 & wrew &1 fqw@ 9
TY GHRF | IW TUF  grar  Aqaqm
STgar BT qF W AT ge AT 3w
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A T & wgrEang ¥ faed), arad
¥ Wgx 3F Wit | faw fymgeae
H7 AZ TFET Al Ir@ gEqr forgEr

AT FEqAT FIAT 987 & 1 gafan
& @raary A wo Tgaw g fw s
3% 7 wag Wy, AfF F]1 g9
T AR AT AE AT &1 qq9
FT aF-Im qfg Farse faey
gw & afr fawm@ g ogF | geEr
gl % W9 # weAr 17 qAra
FE@T §

SHRI B. KRISHNA NMOHAN:
Madam Vice-Chairman, I am extremely
thankful tg you for giving me an op-
portunity to speak a few words in sug-
port of the Finance Bill introduced hy
Shri Pattabh: Rama Rao. At the gutset,
I take the opportunity of congratulat-
ing Shri Pranab Mukherjee and his
team of Ministers in the Finance Min-
istry for the tact and imagination that
they have displayed and for their prag-
matic and balanced approach in shap-
ing the economy of this country. Qur
party is weddeqg to the philosophy uf
removing economic disparities. Our
Foreign Minister, Mr. Narasimha Rao
when he was the Chief Mnister of
Andhra Pradesh in the year 1972
brought a revolutionary piece of legis-
lation for the first time in the history
of the country, the Land Ceiling Act
of 1972. He brought that Act with the
intention, with the fond hope, of re-
moving the economic disparities and
he wanted the surplus lands of the rich
to be gistributed to the poor. There
was an agitation in Andhra Pradesh,
engineered mainly by the vested in-
terests and zamindars, in the name of
separate Andhra State and Mr. Nara-
simha was forced tp step down from
office as the Chieft Minister of Andhra
Pradesh. After the exit of Mr. Nara-
simha Rao they have started watering
down many of the provisions of the Act
and there were many benami {ransac-
tions and the rich remained rich and
stil richer and the poor man remain-
ed ever voor. In the 20-point economic
programme of our Prime Minister the

s
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main point is implementation of land
reforms. Rupees ten thousand crores
were earmarked for the implementation
of 20-point economic programme, The
(GGovernment is distributing Rs, 10000
crores to the various States for imple-
mentation of the 20-point economic pro-
gramme, I would request the honour-
able Finance Minister to ensure that
land reforms in different States as also
the policies thereto which will allevi-
ate the sufferings of the masses, the
Harijans, the tribals, the backward
classes, are strictly implemented, Mere
allotment of Rs. 1000¢ crores to the
States is not sufficient.

[The Viee-Chairman (Shri Sat Pal
Mittal) in the Chair]

1 woulg request the honourable Finance
Minister to advise the State Govern-
ments {o constitute commitiees consist-
ing of Members of Parliament and
Members of the Stot. T.egislatures fo
see that the 20-point economic pro-
gramme is strictly implemented. The
honourable Finance Minister should
see that Members of Parliament are
involved in the implementation of the
various economic programmes. Vari-
ous State Governments have their
own programmes. Particularly in
Andhry Pradesh we have our own 15-
point economic programme of the
Telugu Desam. All the 15 points of
the Telugu Desam are those copied
from the 20 points. What they will to
do is they will implement those 15
points from the funds earmarked for
20 point programme and then they
say that that have implemented their
own 15 point programme, For that
a committee should be appointed of
Members of Parliament and Members
of the State Legislature to educate the
masses that the 20-point economic
programme of the Prime Minister is
implemented in the States.

Secondly, a lot of controversy is
created about investment by non-resi-
dent Indians in the business houses.
Our Finance Minister made a categori-
cal statement denouncing alj the mis-
apprehensions and investment by pon-
resident Indians in the Indian business
houses is a welcome feature. 1 hope
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they will invest in different fields and
increase the productive capacity and
ease the balance of payments position.
It is categorically stated that they can
have wholly 50 per cent.

As far as development of Andhra
Pradesh is concerned, it is the long
cherished desire of the Andhra’s to
have a steel plant. They are anxious
that the stee] plant at Visakhapatnam
should come up expeditiously. Work
is going on there but not according
to the schedule. In this year’s budget
only a sum of Rs. 187 crores has
been allotted for the construction of
the Visakhapatnam steel plant. This
is not sufficient. I hope the honour-
able Finance Minister will allot more
funds for the early completion of the
Visakhapatnam steel plant. There are
several irrigation proiects in Andhra
Pradesh like the Polavaram project
and the Yeleru reservoir. The other
day I was mentioning about the Yeleru
reservoir project. I hope the Centre
will give all possible assistance for
the early completion of the yeleru re-
servoir project. If this is completed.
water can be drawn from that for the
Visakhapatnam steel plant. There is
no developmental netivity going on in
Andhra Pradesh. When the present
Government took charge in January,
the State was not having an overdraft
of even single paisa with the Reserve
Bank. After January there has been
no developmental activity in Andhra
Pradesh (interruptions). In February
the State Government froze all expen-
diture excepting payment of salaries.
The freeze was there from February
to March 31. Collectors were instruct-
ed not to spend any amount on devel-
opmental activities excepting payment
of staff salaries. Can he deny that? He
cannot deny that....(Interruptions).

THE VICE-CHAIRMAN (SHR1 SAT
PAUIL, MITTAL): Please do not inter-
rupt him. You wil] have your say.

SHRI SATYANARAYANA REDDY:
(Andhra Pradesh): He is making un-
necessary allegations.
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THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): It is none of your
business to interrupt him.

You can refute them  when you
speak. Kindly do not interrupt him.

SHR1 B. KRISHNA MOHAN: Today,
if Andhra Pradesh is self-sufficient in
irrigation, in foodgrains and in electri-
city, it is only due to the good work
done by the Congress(I) Governments.
Instead of starting developmental
activities instead of giving fillin to
the several programmes of the pre-
vious Government, the only develop-
ment work of our preseny Chief
Minister is his action in abolishing
Legislative Council, abolishing pension
to former Legislators reducing the age
-of retirement from 58 to 55 and treat-
ing all Government officials as crimi-
nals. Is it the way to run the Govern-
ment? There is a regional party in
the neighbouring State of Tamil Nadu
also. There the AIADMK party is
giving greatest respect to the Centre
and their Government is maintaining
very good relations with our Prime
Minister. But from morning till even-
ing our Chief Minister is criticising
our Prime Minister, Mrs. Gandhi and
the Central Government. He has fool-
ed the peoplc cnce. But I can say
that he cannot fool the people for all
the time. He may fool them for some
time,

SHRI B. SATYANARAYAN REDDY:
You see the result next time,

SHRI B. KRISHNA MOHAN: Our
hon, Finance Minister the other day
gave statistics of income-tax dues from
film stars, Huge amounts are due
from several film stars. Our own
Chief Minister is reported to be owing
about a lakh of rupees. May I request
the hon’ble Finance Minister to reopen
all his income-tax cases and recover
the dues accordingly?

Now 1 come to education. In Andhra
Pradesh there are several colleges
which have the necessary infrastruc:
tural facilities for offering post-gradu-
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ate courses. Many representations
were made to the University Grants
Commission to permit them {fo offer
post-graduate courses. May I reguest
the Finance Minister to advise the
UGC or give them sufficient funds so
that they can in turn come to the
rescue of these different colleges and
help them in starting post-graduate
courses. This will benefit tens of
thousands of students in Andhra Pra-
desh.

The hon. Finance Minister is going
to bring an amendment to Section
10(23-C) of the Income-tax Act. This
will bring within the purview of taxa-
tion, income that accrues to the Trusts.
Such an amendment will have the
effect of bringing a large number of
activities undertaken by Tirupathi
Thirumalai Devasthanam mainly to
propagate Hindu Religion and provide
facilities to pilgrims within the tax
network. I would request the hon’ble
Minister of State for Finance, who 1S
a great devotee of Lord Venkateswara
to kindly see that the Thirupathi
Thirumalaj Devasthanam is exempted
from this.

Mr. Vice-Chairman, I thank you for
giving me this opportunity to express
my views, With these words, I sup-
port the Bill.

SHRI NIRMAL CHATTERJEE. Sir,
the first comment that I wish to make
on this Finance Bill. as in the case of
the past years also, is that it only
tinkers. While the economy, in fact,
cries for fundamental solutions, it only
tinkers with the problem. I will show
you later how this Finance Bill is not
only tinkers with the problem, but
also how it stinks. In fact, I will indi-
cate how in the name of having pro-
gressive policies and other things, this
Finance Bill stinks.

Now, Sir, before 1 go into the details
of the Finance Bill, I am afraid, I
will have to make a reference to what
the Finance Minister expected when
he made the Budget speech and what
we* had said at that time, I am
afraid... (Interruption), Should con-
continue?
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SHRI PATTABHI RAMA RAO: Yes,
yes., I am listening to you; I am hear-
ing you. You continue,

SHRI NIRMAL CHATTERJEE: But
I will have to address you through
him only. Or, should I address you
directly?

Now, Sir, our forebodings, I am
afraid, have come true and the opti-
mism of the Finance Minister has not
been borne out. Look at the produc-
tion figures. Industrial production,
about which the Finance Minister said
in his Budget speech, has dipped, the
rate of growth of industrial produc-
tion has dipped, but he was expect-
ing it to come up once again. In fact,
the latest production index shows an
absolute fall. The January index
registered a decline compared to
January of last year, So, the
chances are that the produc-
tion in the field of industry would re-
gister not only positive growth, but
perhaps a negative growoh. Then,
jook at the Finance Minister’s oxpec-
tations and our foreboding about the
wholesale prices. We said and, in fact,
1 mentioned that even according to the
Economic Survey, the December figure,
that is, the nine-month figure, showed
a rise, 2.2 per cent and,inthe month
of January, in the same Economic Sur-
vey in another place, it was mention-
ed that it had grown at the rate of 4.5
per cent approximately, and we said
that this was the trend, but the Finance
Minister jn his wisdom tried to deny
that. In fact Sir, today it has been
reported that the wholesale price index
figure has crossed seven per cent. On
the agricultural front also, as well all
know—we are discussing it again and
again—the position is very dgismal. So,
it does seem that the probability, is
that the whole economy of the year
1982-83 would register, not a positive
growth rate, but only a mnegative
growth rate. Now, Sir this is not the
firgt time. I will not say that it is to
the credit o our present Finance
Minister only. It has been so during

3 0
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the course of the last thirly years.
Almost in every Plam- period, there
have been years of very high growth
rate and the Finance Minister would
come on different occasions and take
pride in that. But, Sir, from period to
period, from Plan to Plan for every
five year period, the average comes
to 3 plus per cent of growth rate.
That again ig going to happen for the
Sixth Plan also and that seems to be
the trend of the present economy.

Now, Sir, there is nothing to praise
and nothing to condemn because, all of
us would agree, it is a planned economy
only in name. In fact, it is the private
sector economy and to the extent
there is a Plan it is only for the pri-
vatg sector and, therefore, the inherent
strength of the economy as it 's that
it has an average growth rate of 3.5
per cent, whether we plan it or not.
That at least is the story of owr Plan
and non-plan years during the last
thirty years. While I say this, I must
also recognise a very important change
that has taken place during the course
ot the last thirty years, ‘

That change is that in the First Five
Year Plan period it was only 5 per
cent, during the Second Five Year
Plan, during the Third Five Yeay Plan
and the Fourth Five VYear Plan, and
today, from 5 per cent, 7 per cent, 11
per cent, 16 per cent and now we have
crossed 20 per cent. Now, Sir, in the
First Five Year Plan, in its perspective
it was felt that our economy will take
off—the ‘take-off’ term used in the
Third Five Year Plan first. But the
idea was that we will take off when we
reach 20 per cent savingg rate, and the
definition of ‘take-off was that the
Indian economy would be able to go
forward on the basis of its own
strength on the basis of its own mo-
mentum, At that time, Sir, even in
the pre-Indendence plang like the Birly
ang Tata plans it wag postulated that
Initially we shall require some external
help—initially, beeause the savingy
rate ig very low and we shall require
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some draft on foreign savings to have
a higher inyestment rate. That draft
on foreign savings was 2 per cent of
the nationa} income 3t the time o2
the First Five Year Plan. The Fin-
ance Minister, as it becomes him, tries
to cover up this thing by saying that
our external Dborrowings have been
reduced very much. The percentage ot
external saving to our Plang invest-
ment has come down. That is a fact.
Figures will not tell a lie, With this
figure, Sir, he merely hides another
figure. What is that fisure ? That the
percentage of over drafy on foreign
savings has certainly declined in rela-
tion to our investment because
in the meantime, what has
happened is ifrom 5 per cent
our savings percentage has gone
up tg 20 per cent, With the same 2
per cent of our national income we go
on beggining, we go on borrowing from
the savings of the world outside. That
2 per cent of national income remains.
It registers a lower percentage to our
tota; rate of savings. By quoting that
figure he hides this figsure. And 2 per
cent of our national income is a subs-
tantial amount. From the First Five
Year Plan onwards we have stated
that we are about to take off and we
will not haye to depend on foreign
borrowings, on foreign savings. We
are still at that stage; we are still de-
pendent even after we have achieved
20 per cent rate of savings: in fact
we have crossed it. is it so?
Why is it that despite what has hap-
" pened, what was visualised ag almost
unachivable by our first planners, by
the first Planning Commission or even
earlier, after that has been acheived,
we have to go to the IMF and we have
to go to the Asian Development Bank,
with a charge against us that we are
trying to deprive small countries of
Asia? What is happening, therefore,
Sir, we must try to understand. What
are the deep processes in the economy
that are taking us or landing us into
this morass ever after achieving what
we have aspired to achieve. Facis are
simple. Take the work of any depart-
. meni or ahy industry. When you turn
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that 20 per cent rate of sayings into
investment, you discover that the
prices of investment goods, wholesale
price ‘Mdéx, has grown by 7 per cent;
the price o investment goods, most
vital element in our development
process, has grown by 15 per cent.
Your savings are eaten up. Take any
activity. You engage a contractor
Ask him through tender to do the job.
You spend Rs. 100. RS. 50 is initially
pocketed by the contractor. That goes
into 5 pocket elsewhere gso that the
real expenditure is Rs. 50, and Rs. 10.

If these things gre not taken into
account, we will be unable {o explain.
How ig it that in an under-developed
country like ours, the investment out-
put ratio is that high? Thirdly, Sir,
since we are discussing the Finance
Bill, we might as well mention the
falsity of the reports of output. As
we know in the case of the Golden
Tobacco, Sir, they are under-stated so
that what iy produced is not reported
correctly what is saved and how that
is gpent is not reported correctly. And
we have a miserable existence despite
what we wanfed to achieye, ang des-
pite what we achieved. Sir, in order
however, to cover up the deficiency, a
single cry has been let loose. When
the cry of the entire economy is for a
fundamental golution what the Finance
Minister tries to put forward as a glo-
gan is that in order fo repay that 2 per
cent of the graft—on Zforeign savings,
we must export. Why is it that our
exports should be so much less than
our imports? First, I want to thrash
out an incident thing. The Finance
Minister has taken pride in the fact
that despite a world recession, despitfe
high proteclive walls in the capitalist
countries, we have been sble to achieve
@ very high ~growth rate in exports
That, Sir, is once again a jugglery of
figures. In fact, Sir, the Finance
Minister, in hiy wisdom concedes every
year Rs. 122 crores as tax incentives,
as draw-backs so that our export per-
formances are jimproved. We have

discussed i this ' morning. Our ex-
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ports to the Soviet Union do not ge-
quire any export incentives. Qur
exports elsewhera do. But have they
really led to this increase of export?
The Finance Minister knows, the hon.
Minister who is present here knows
that the entire decline in the last year’s
exports is due to a failure of ours.
That failure is that we are not having
the refining capacity for as much
crude oil as we have been able to dig.
Therefore, the export is worth about Rs
1,000 crores more. Why did we have
io export the crude petroleum. It
is because we do not have
adequate refining capacity available,
For this export of crude petroleum,
Sir, no export incentive was necessary.
And if you take that out, with all these
Rs. 120 crores, our export growth rate
is zero. That iy the position of 1982-
1983. Sir, I must congratulate our
ongineers. I haveno faith in God. I
congratulate our people that we have
succeeded on the petroleum front. But
for the simple mismanagement, insteag
of this export of Rs. 1,000 crores, had
we been able to refine it, we could have
saved Rs. 2,000 crores on {imports.
That is where you come into the pic-
ture, that is where our planning comes
into picture.

Now, Sir, when I say that the cry is
for a fundamental solution, I mean Sir,
that you give up this path of export
startegy. It is an absurd proposition.
Look at the countries of the world to
the extent they are controlled by the
world financing ggencies. This is not
the path of development. If there has
to be economic development at all
. the path should be reversed. Sir; in
l\,the name of honesty, in the name of
our peol?, in  the name of good
living, let us from now on have an aus_
tere level of living, let yg cut down our
imports. What is that you import?
What is the cqmposition of our imports
We say, that we import technology
What is that, Sir? We import techno-
logy so that wecan produce goods
which cater to the rich.

And_ after five years we do not deve-
lop our technology. We_say that the
rich elsewhere, thev are gettmg other
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kind of commodities, other kind of
goods and those kind of goods are
either not 1mported here not av-
ailable here, not produced here
goods are either not imported here,
not gvailable nere, not produced here
and, therefore, once again we import
that kind of lechnology. Austere liv-
ing, austere way of building the count-
ry, austere way of having economic
development would mean grant your
scientists, grant your research people,
grant all the RDOs, even of the Gov-
ernment, time and money. And, only
when they have the technglogy, we
shall avail of that. We shall not run
after importeq goods and imported
technology even higher technology of
other countries. We shall rather go
without them. In this way, Sir, it is
not unavoidable to have the import
surplus. It is perfectly possible. 1
challenge them to say that this is not
feasible. Even from the figures it ca®
be proved that we will have an export
surplus and we will be in a position to
repay sll the debt which we have un-
ashamedly got from tese countries.
This is one -dimension in which our
economy should make s change, I am
not saving this which any hope. I am
saying this to indicate to all Members
who are concerned and to the people
at large that this is not the path that
has to be “ollowed. This is not the
path, This is the path of ruination.
There is an alternative path and that
path has been laid down even in
the early 20th century when it has been
shown, that by following such a path
a high rate of development is possible.
to bscome maior  economis nower of
the world.

Now, Sir, coming back to mundane
matters. ~v>n to tinkering which initial-
Iy refevred to. But let me tely this
thing first. Now, Sir, I will come to
figures. My only problem is that even
while dealing with the figures one is
saddened, because if we look at the
figures, the Budget figures, one is sad-
dened. Now, when we say that for
1983-84 you have made certain esti-
mates and if I haye to base myself on’
them, I will be misleading myself, Sir,

tex
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and I wili be misleading you and,
through you, the rest of the Members
present here. 1 am quoting irom the
official publications. Look at the varia-
tion between Budget estimates and
actuals, and kindly infer about the
quality of the figures and the euality
of Dbluffing involved in them. The
variation in estimateg and actuals over
the years from 1977-78 to 1981-82 has
gone up from year to year. I am quot-
ing: In 1977-78 the variation was
nearly 6 per cent. Then, in 1978-79,
it was 13.2 per cent. It came down in
70-81 to 9.08 per cent say 10 per cett,
nd in 1981-82, it is 17 per cent. It has
sicked. I do not know about 1982-83.
do not know what is going to happen
1983-84, Even then, Sir, I have to
3 nd onh the figures which are avail-
r. .. Now, what are he figures which
are available.

Now, we have in his Finanec Bill
taxes imposed. Is it necessary, Sir?
Already our rate of sayingg ig more
than 20 per cent. Why then do we
have to tax? Do we have to mobilise
resources via this route or anv other
route? The argument can be, Sir,
that the savings of 20 per cent or 22
per cent that are generaled internally
have to be mopped up in the State sec-
tor, lest the public sector grows weak.
T will agree with that. Buf, Sir, that
would mean that youy iry to darft on
the vrivate savings; and vou do not
try to draft on vrivate consumption
and of the poor.

Now, we have debated Zor a long
time, on various occasions, ang com-
ments have been offered by many peo-
ple. The cdmment is that increasingly
our resources are being collected from
indirect taxes ang not from direct
taxes. With the modifications last
announced, it has further tilted in
favour of indirect taxes. What really
is the ohjection if indirect taxes are
used to mop up resources? The ob-
jection simply is that indirect taxes
tax all people including peovle below
the poverty line. They do not have
savings. Even 1if we are trying fo
mobilise savings from the private sec-
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tor'as 1t savings are generated there
and you can draft that in the public
sector, this is not the uistrument for
that. If you levy more indirect taxes,
it only means yoy depress the consum-
ption of the poor people further in or-
der to have your savings. Relatively
speaking, you keep untouched the pri-
vate savings, the savings of the rich,
the surplus which the rich only can
afford, and which is taxeq mainly
through direct taxes and not through
indirect taxes. It may be argued that
even within the scope of indirect taxe$
it is possible to tax the luxuries. 'This
iz certanly {rue. Even then I will tell
you just as a theoritical point, Every
single indirect, tax, even within that
group, is regressive in nature. If vyou
take by groups, you can introduce
some kind of progressivity. But basi-
cally, it hurts the consumption gtand-
ards of the poor. That is why, we
object to the growth in the indirect
taxes.

The question is, was there no way
out? 1 will come to the point. Elven
in regard to this mobilisation it has
been mentioned that only a small pro-
portion of the total revenue collected is
through the Finance Bill. Therehy
hangs a tale. I will come to that a
little later. In the meantime_ the ques-
tion is, was i{ not possible to mop up
this smoall zmount from elsewhere? In
this connection, T would like to refer
to the report of the Auditor-General
about ‘tax arrears. This renort gives
the figures. Over the years. the tax
arrears have been increasing in this
fashion. They have increased from
Rs. 33 croreg in 1978-79 t1 Rs. 34 eror:s,
Rs. 40 crores and Rs. 45 crores. This
is the growtp in arrears. Now, it was
my misfortune to have listenegq to the
Finance pinister’s gpeech in the other
House. Now. Sir, he has tried to wrig-
gle out by saying that even on 3ist
March, whatever hasg been demanded
would be considereq as arrears. That
is perfectly valid. But he has forgot-
ten to add that figures are always. in
every vear are as on the 31st March,
and if there is growth, this growth is
taking place not just at the end of the
year, but in the course of the year.
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Now, Sir, I will talk about the other
sources. What about the demands
which are written off every year? The
Public Accounts Committee has made a
mention of the amount which has been
wriften off in the case of only one per-
son, who has unfortunately died,
Raja Kamakhya Narayan Singh, What
is the amount? (Can you guess? Itis
nothing less than a crore ang forty
lakhs of rupees, This is the amount
which has Been written off in the case
of only one individual. Now, this isthe
volume of wastage which is taking
place. I will not say wastage. I will
say, if you permit me, this is the kind
of policy that is pursued.

If all these tax arrears are recovered
and if all these are mobilized the need
for this additional taxes would not
have arisen at all.

Nosw I will refer to a very curious
'thing. I am tirying to  indicate the
wastage involved in this whole mecha-
nism. Corporation tax has been defined
for one single purpose only. The in-
come tax collections are sharable with
the States, but the corporation tax is
not. So, previously what was one com-
mon tax either on  individual or on
comranies and branded as income-tax,
a part of it, in somebody’s wisdom, has
been designated as corporation tax so
that the States can have no share from
it. The funniest nart of it is that out
of 2000 crores of Trupees’ corporation
tax vields the public sector enterprises
contribute more than a thoysand erore
of rupees and the cost of collection of
income-fax comes to crores of rupees
which by a simple provision we can
save by not irying t#» tax the public
sector underiaking, So. imagine the
curlous spectacle of the whole thing.
We stand for equality, not the equali-
ty of the Harijans & the Caste Hindus,
not the equality of the minorities and
the majorities, but the equality of the
private sector and the public sector,
emuality of a private sector cheat and
the equality of an honest citizen. These
public sector enterprises, you will le
surprised to learn, go in to the Syp~
reme Court against the inemoe-tax

- Pows
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departmen$ and the income-tax depart.
ment gets involveq in litigation with
the public sector enterprises, This is
how in this wonder Jand our two bands
are united in this common war of
attraction, If the Finance Minister is
interested, we can save a good deal
from this and eliminate the need for
taxing the common people.

Then, Sig, I have already referred to

the drawbacks in regard our exports
It is of the order of about Rs 120
crores. I am sure if these drawbacks
were not there, the aeed for the imposi-
tion of these taxes would not have
been there. In  any case these draw
hacks are not meant for export pur-
voses oxalv, 'ney are used for m=ny
other landestine deals (Time Bell).
T have heared the Bell but kindly per-
mit me to ignore that for the time
heing, I will vack to some of the pro_
vicions relating to the States and the
Centre. Some of the provisions the
Finance Bill are wonderful. Clauses
ane 7 of tha Fina:a L' ti'z of the
charitable trus-s I would just zecount
the small Thistory behind this, On
charitable trusts there was a Bifl in 197
which demanded that the charitable
trusts should have their funds invest-
ed in g particulsr pattern. In 1975 it
wag said that thig redirection of the
investments will take time. and, there.
fore in that Bill it was provided that
the existing pattern of investments
would be allowed to exist til] 1-4-1978.
After the lapse of nearly three years.
in 1977 came the Finace Bi}ll. It said
that this was too short a perjiod. The
neriod was further extended to 1-4-1931
Charitable trust is a refuge of the big
business houses. In the Finance Bill,
1982, the Finance Minister said—it is
the present Finance Minister 1 presu-
me—that the Finance Bill of 1982 per-
mits  the extension {ill  1-4-1982.
The present Finance Minister has come
with a brave face. :

THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): Please wind up. I
wil) not cut even one minute of your
time. But you have taken 32 long
minutes, :

L
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SHRI NIRMAL CHATTERJEE: 1
thank you, Sir. Kindly permit me two
minutes. more,

THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): All rightt Two
minutes.

SHRI NIRMAL CHATTERJEE: This
year, the Finance Minister, with a
brave face, has said that he is crying
a halt to this kind of exemption. What
has he done? He has merely extended
the period from 1-4-1982 to November
1983." Once again he has extended. He
said, he is going to close it. But once
again he has extended it.

Now, Sir, there are some other loop-
holes to which I made a reference when
I participated in the discussion on the
General Budget. But I shall draw your
attention to a fantastic provision in the
new section—section 43B—where it is
said—this also I made a mention of,
but I am only trying to repeat so as to
draw your attention—that unless the
deductions for taxes, duties and con-
tributions to Provident Fund etc. are
actually paid, no deduction for tax
purposes in respect of them will be al-
lowed. Now I quote the crucial sen-
tence. It is said that the Finance
Minister is trying to tighten the screw;
therefore he has inserted this new
clause. “shall be allowed only in the
year of payment”. Why has the Fin-
ance Minister included this? In the
past, for the last ten years or so, all
the big houses have provided for these
amounts, but have not actually deposit-
ed these amounts, but have got tax
deduction on the plea that they have
to provide for them. So they have got
all these tax concesgions on that basis.
In the year of grace, now he says: ‘“in
the year of payment”. So they will
say: “This year I make the payment
for the tenth year” and get a tax con-
cession once again. An amount shown
in the books but not deposited, a con-
cession taken, ang still the concession
will be repeated. Such is the beauty
of the Finance Bill.

Sir, you will not allow me time on

this, but very quickly I will refer td.,

[ RAJYA SABHA ] 1983 206

the whole approach of the Finance Bill
which tries to mobilise no more than
one-fourth of the total mobilisation
that the Government is trying to make.
Look at this provision. As | have men-
tioned, corporation tax—why it was
divided. Then you raised your prices
wvia administered prices. Over the last
three years, the Centre has been able
to garner Rs. 3000 crores and not a
pie of it has been granted to the States,
We know about income tax. Even this
vear what has the Finance Minister
done? He has appeared to be conced-
ing a concession to the lower income
bracket and therefore he has reduced
the tax on a certain slab. But why?
Because if he lowers the rates of in-
come tax, the States suffer; if he in-
creases the surcharge, the Centre gains,
the States don’t. Then look at the
railway fares. If there is a surcharge
on the railway freight, the States are
benefited, It is the reverse of income
tax. Therefore, all surcharges on rail-
way freights have been eliminated. So
the Centre gains and the Stafes lose.

THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): I am afraid you have
taken more than two minutes. [

SHRI NIRMAL CHATTERJEE: Just
two minutes, Sir, and I conclude with
your permission. Even in the case of
this Finance Bill, apart from the provi-
sions I have mentioned, I just incident-
ally want to say: will it surprise you
to know that while the wealth of the
large households has grown from Rs. 50
crores to Rs. 150 crores, simultaneously
with the fact that individually they
have all become very poor—these
Mafatlals and such other names. The
most interesting faet of this tax statis-
ticg is the surtax. You know what it is.
It is a tax oh companies levied on the
basis of the rate of profit. It is nat a
surcharge on tax. If there is a certain
level of profit, then there is surtax.
Would vou believe, Sir. thai despite
this growth in wealth, the surtaxes are
coming down ang all the big houses
and al] the companies are becoming
less and less profitable so that collec-
tion in surtaxes is coming down?
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But, Sir, coming back to the State's
portion, look at the pattern of the addi-
tional excise duties. The technique of
declaring goods of special importance
is adopted so that either you cannot—
levy sales tax in the State at more than
four per cent or you are genied it com-
pletely. This year’s Finance Bill, if it
has done anything, it has added to the
list of these items in terms of addi-
tional excise duties, goods of special
importance and so on and so forth,
(Time-bell) rings.

THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): 1 am sorry..

SHRI NIRMAL CHATTERIJEE:
Thank you, Sir I have heard your signal.
1 will conclude. All this I am presenting
only with one purpose and the purpose is
this. If you really want not to tinker, if
you really wang not to stink, our Finance
Minister has a wonderful double face. He
goes to the Non-Aligned Summit and he
utters the same thing against the Interna-
tional Monetary Fund tha; we utter here.
He comes back here and says, “What non-
sense are you saying?” He tells them that
the adjustment process is opposed to the
devellopment process. The dondftionality
he opposes in the NAM. My only question
is: Will your picture brighten if you say
one thing there and oppose that thing here,
if you say one thing before the galaxy of
the Heads and Premiers of the various
States of the world which is highly com-
mendable, and behave in the opposite man-
ner in relation to your own country? Will
our reputation in the Non-Aligned Sum-
mit, in the co 't of international leaders,
improve then? i x1e is no way out. They
have to be double-faced, they have to ap-
pear brave when they are cowardly. The
Finance Minister says “I am taking from
the States, yet, but look how much 1
give!” He tries to appear as if he is a
dispenser and he is the lord of all the
funds that are available in TIndia and it
is at his will that he will give to the
States. In the meantime he goes on
Jooting and cheating, My only conclu-
ding comment would be, this Finance
Minister has no future because he repre-
sents—not because he is a poor person,
not because he is not trying to....
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THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL): Now you are coming to
the person instead of the Bill. (Interrup~
tions)....I am sorry, 1 cannot permit
you beyond that.

SHRI NIRMAL CHATTERJEE: Thank
you, Sir.

To T WA tag (ST waW):
TG SJIGITEAS  AIRT, HWIIF
F g@ & wwid g WO 9F
#1 faa faggs 1983 9X 79 fa=re
T FH T Ta9 g7 fFar & &
TFI TAYT FA F A0 @evgWE )

R @ FF fags weww § W
geal F1 FIET E, W GWF TN
wwz F F, A WEFT IEW =g
7 & aFar w3 FEl #v
IR Ivad fFar & SEe Iux gurR
qary {A S I | wawg § W
faarg ¥ & g1 =g 1+ #
g« A & T wigwm g fF
TR ¥ dw OB & om frand
qgq & A fdt w1 SR | gH ey
a5 F1 IqF) GHUAr ¥ Fgar =nfgm
a# F 3@ 417 w1 & fE s=EE
FIA FET A G I AR GH
a8l 3@ 9y § )

AIAAA qEF IX I & TR
g f& faw fadas o ==f =@
qRg 3@ AT 93X W eArw fgar
st wifgy fF 5% g s M)
oifaed TATATHT FT TATAT T FT
sy fFur @r & AwEy a8

AT, FEATITE ¥ FICO F
g fawx W@ aw 95 & @faw
AT ATZAT 1 A@ F wiE aar
oFEl 9 WX IW T Wy g
qIeT TFT AT |

sad, ared oF FfO g 2w
2 9w w1 omigw fasm ady
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g97 & &7 f& zfa av swemi a5
faowwr frar s fomd& gfo a6
Feafd g1 1 9iRE T ¥ & gy
% g3 a4 men fAuT g7 aF | F9
#: ¥3T gaend 2 fome & @y
wgeaqel gaear fg=rg v & 1 wawa
Tq ArG FT GAq TATG HEAWE g
fF we #v gaea wafaa T w7
fafae aam@r g | qTT & ogEr qW
F Ffy I FAY A FT W
fiay srar =fEgy 1 TR &0
Aty T ¥ g sfRw @ 9@
IEATE UF IqH AT FAA A0

atfEd |

qreaqT, WiLq ¥ o a1 foa-
g9 §T INEA AT HEAWFAT &
FAET A F | AT IT[[@ AT
fastew & garg &1 gfg & 90 FI=i
#r Tearfge fFar At srfgd
zgx fao g faga glad gaw
FAAT GHOT 1

.

qrE AEt @1 W g faawy
FAGAT FT AT @A FI0E  ATFIET
aiEt & zgdr & faawr mies feafe
wegeq AAA g | Al ¥ oE uar
i g g e fafo #werg a9
g o faa At |wy g d g
g BEr 3l 3T AR TEI
F1 qafa fawe watq uwd 1w
fa e @A F wreaw 8 #Afuwm wgr-
T A AT AEREFIT § 1 T
ard § ofmd & sua agn g% &
T TN & FTAT 9¢ faqw eyra
Y & ATEAWEAD § 1 QA g aEr
T CF qga ST T ATAAGE A HAAY
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frwar #ra fgoar g, zaa fag
ez, g JET AT FEAPAT T
ofgs g9 F TIAUE Fr AAEFRAT
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{T FEAT T
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Wi wEwmF g 5 g7 A @i
frar S¥ | @ qF ITC I&T AT
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qrEagT, AT A qET T OFIF
sl #1 34Ar FA artestaw faar
ST & 5 SR sad  qf@ art
BEL @aw =T 9FF ar g1 @, Uw
qu% 1 SeaE fr Fg g O f o
HAUT FYAqH daq fag 4 FSET F
g g fpar st oaifga 0 TEE
wfafears agaAr aagdi-sor qFIAr F
fau =wfgame & Sasr @A w9
Y duar wfawl F1 gTAEa g un-
ard fawew § 1 T QRATR H ATFAT
#1 #fgw 7 TG qqr TS BT ¥
TPET J1AT =TT

AT, HYET FfAAT G A
gae  swsTiagi @ wiaw @,
g%, dar qqr &fAgm mrfa qu-
A A T HET | TAT FeATT
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aar faFg & o fwar &7 w9
fear s ag 9 2 ) W9 5T wfy-
Fiaw gfeare fAgqar &1 [ F A9
g\ GURIT F-gr0 Seg @ o @
gg=ts @1 @i § TAE qhg A1 S
qgar g @t 1w @ Sy fF SE
IqFT AT Wi &t /F 1 gfEw
FCATY Fi 99T  TEF JISGEAT PT
AR AT FEUT FTAT AT AT A
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raqd FT TIH TI ATAVEFIT
TIAT FAT IT FI ) AT { AT
F sfgatw Al & quse w0 gafsa

wHAEAT WET § | AATH 3§ A

g8 wETEl ¥ g

F AT GIAT AT | wAgad
sife 4T HAgfas  swerfaat w5

gfergl &1 AT faqasy & oA 3T

EMT |

AT qqT 9 F TR qIE
g TEWEAT § A@TA FT | WA
F fadar a7 (S9% QT 959 A4l 2
gaEfter 9"
IO FAE TIA ST 9% AV
qart g fadha agmar § &rawq w0
faeare frar AT wTfga  qES
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F17ET | '
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s aqr AqatEd TS OF FET
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feafy gacaes fagrss @@ THITR )
ATT & qIAG TN SAY ASS( FAT A
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stafs w@ea giaat ®  wfgx
fage feur s 1 s T
QT, &7 AT G I AAIA JA gER
arfgdl & V419 F §g AN
i &y wd =ifgd | qF gE R
f& zw fag fagas o =3 &
wATES F6@ gx faddi ow A1 WX
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wioor fear 3 wgww o wfaw
WIen  fHar qwg wET AR ¥
A #i GEEQ Af g fFogEq
ARG TAAFET S I F A
# Araw F fAT w9 3o I F
fag gega €

sftaq, Afgaml Gar =41 &
FEU F FTIIFAT F1 Io T qIAAFAL
« wdlr =fgy | TEww wiEe &
X F=AT ®1 WWH G § A T
& wiea & Amfw qar fqafer gia
qaaa AAFAT wiEges, Trarm, g
gEEt FifaEE 7 ey aq § wd
TiEt & qifses W FEAFT FN
dw wfa & wgifean foar @
=l

'S

fgq wFIT 8 FAT FT HsGT
e wiigd sd@ wFwe & afg @
fett wraw® & 1 6 & 14 & &
S F Tl &, fawesT  qufasme
% fag wlrard gafas faerr #1
fawme gar =g 1 &g & 9le
foeti #1d%7 ®1 q@TET @AY FAT 0

A4 FTEAT § AT A ¥ fAw
FH G 9T VE AWM T fRem
¥ Je, §AT@ WY §7T F1 A1
FC AT F faeg FIR FAAE A
IA W AT AF 3§ AT § fsaar
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F4 frar sar g 9ax  faw § s
HETG TOT gt & F7 [YC 59
faa ware@g &1 qurs ¥r wvEAr g
T, auadr gATT £ A9 H
wawfas aa 37 qfwsr weaer wgex-
qu & | WIga adAfAE oS3 F
qeaat v sAfawar M qqT0 &7
SUANT FaT AR dqgA 9z A
af4w FZrFT IIF FA-gOre F W
YTT ATAT THIT |

|

A, & T& gAg FEeTH v |
S| fwar & F owr@@ A o9
wdr aar fawg A "y Jar =EdAr
gfraer @iy %Y 3w @ ¥ faw
F1E I oagar § v R owrw
FY AT FY gHEATAT F1 IART A1
amil A AFrEml FowET AT
FA F Y 20-gdT wifaw FHFA
FoAIgar FT ¥ ogAF ATE A
quE aeqt ¥ faoeweor 9T SAqar
F AN 9z F F1E IEIT 4
fear 1 =gr &1 9F @ 9 W
gaAaT 8 fF 394 Agem H A
qAEE F gF wwq & AR 799
FEAFAT T [T q@A F AET @Y
g | & gig fag W& ot @1
T 1T F faq qurEdar £ St IRA
faw fagas § 93w wfaw
qaEE @ A fasiv A fear
g\ TamenHt ¥ @wvav gar 9red
F fazm & 3@ Y a ward
IR fer B B A zem ¥
WWE w3aT g

4

v § 8§ ogm goifag geq aw
wfg® @ag A3 JAT AW F
oy FIal 9% gHIT qT & fEzmg
qEq gFW TrEq | F fgrr wlyar
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A A Jfsaar gzFT FOAr 41
|qATT  FEAT—

JFFI §& TAT AT ¥ FE WA AL
Figd M fAqwr AtAg & @ g,
gaai & fau fs=f ag fgdr &,
afer T aFFT L, g qH TR

zA w3t % iy 7 fgu fagus,
1983 %1 FAYT FIdr § q4T JITHT
99 gFEEe 9T g W W
aHFl g wgaAqm fasa o3 mad
famt s%e F@ ¥ gwax faar

DR. BHAI MAHAVIR (Madhya Pra-
desh): Mr. Vice-Chairman, Sir, the Finan-
ce Bil] has brought the budgeting process
to its final stage and what we are seeing
here is more or less a discharge of our
duty because we know that the Govern-
ment has already made up its mind with
regard to the financial affairs of the coun-
try for the year that has commenced.
‘When I spoke on the budget, I had occa-
sion to make a few suggestions to the hon.
Finance Minister, But as is usually the
case, very few suggesstions find favour
with the Government, even though from
the common sense angle or from the angle
of the Government itself, we feel that
those suggestions should have been accept-
ed. When the hon. Finance Minister takes
pains to check misuse of funds by cor-
porations and takes various measures to
plug loep-holes, one would have ihought
that he is very much interested in stopping
misuse of financial resources by men who
ccmmand industrial units in the private
sector, But I am surprised to notice that
year after year a suggestion which should
make sense with the Finance Minister and
which has been put forward has not been
found acceptable by them.

When a particular expenditure js disale
lowed to a company or a particular con-
cealed income ig discovered, what do the
jncome-tax  authoritiés do? They impose
tax and penalty. Tax as well as penalty
are imposed on the company and the
people who arc responsible for this mis-
chief or misuse of authority—the direc-
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tors or may be, the managing director,
maybe, the director in-charge., maybe,
the chairman or maybe the mana-
gers—they do not have to pay anything.
They do not suffer any penalty. They are
not put to any trouble, The payment or the
punishment or the penalty is brone by the
shareholders. The company being a legal
entity the shareholders have no way of
protecting their intﬁrests against
the directors who first make wrong
impermissible charges as well as for the
company and when they are discovered,
the shareholders have to pay for those
impermissible charges as well as for the
penalties which are imposed by the income-
tax authorities for those wrong actions.
Could it not be made binding that when-
ever such disallowed expenditure is there,
whenever concealed income has been
discovered, the penalty be imposed
on the persons responsible for
doing it and not on the company
as such? If that were done, the people
who are guilty of these deeds would at
Ieast have some reason to feel discouraged.
The honourable Finance Minister has, in
the course of his statemeny in the other
House, referred to a number of things
which were placed before him for his con-
sideration, For example, he was asked
about the raw deal which the small-scale
sactor has got at his hands. He has not
denied it. He has not tried to defend what
hardship the Budget proposals are bound
to cause to the small-scale sector,
He has no tried to defend them except-
ing by a reference to something which
he calls a technological revolution
which we are having. He says, “The
small-scale  sector has suffered. But
was it not inevitable in a situation of
technological revolution which we are
having? We could not but keep pace
with the times,” 1 do not know what
exactly he means by keeping pace with
the times. Does he mean to say that we
have to accept the technology which we
find in vogue in the Western industrialis-
ed countries or evem in the Soviet
Union? If that 1is so, well, let us be
told that the Government has lost its
faith in what it considers or it has been
considering till this date to be the
Gandhian path. T suppose the charkha
symbol is still embossed on the flag of
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the ruling party. Is Just a decora-
tion piece or does it +ignify something?
[ was under the impression that we have
some faith in the philosophy which was

oal

propounded by Mahatma Gandhj. The
reservation for small-scale units, small
industries, was introduced today even

if for mno other resason, for the reason
that we are a country which has such
a monumental / unemployment  problem
fo sort oul. For this reason at least we
have to evolve a technology which will
be labour-intensive, which will not depend
upon ihe highly sophisticated capital-
intensive methods of the West. When
the Finance Minister tulks of the revolu-
tion, T begin to fear that the days of the
small-scale wunits are numbered. Only
the other day 1 was in America and 1
was in a car with a friend of mmine.
Casually the friend mentioned: Do you
kinow this car is wholly manufactured
by robots? No human agency has
playad any part in the production of
this car.

That is oae way of, or one stage of,
revolutionising industry. Does the
Finance Minister want to take Indja to
that stage where industry is run by
robots? Even in those countries where
it is dome, the question has come up as
to who is going to purchase the products
of industries which are run by robots?
For purchasing their products, you will
have io have labour, and without labour
being employed. there will be no income

and without income in the hands of
people, these products will pile up in
the industries. their  yards or  stores.

They will not find purchasers. That is
the logic behind Muhalma Gandhi’s in-
sistence that we should wuse simplest
machinery which & man can use and

run and with which he becomes effi-
cien'. Tha  machine does not displace
man, H» philosophy was, let not

machines become ou - nastzs, let us  re-
main masiers of machmes. TIf that was
thz logic, then that logic seems to be
losing its hold on the thinking of the
ruling party.

because
small-

1 wish 1o refer to it again
taday the reservation svstem for
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scale industries is under pressure.
ag it was, the reservation
no statutory backing. It was based on
executive orders, Due to absence of
statutory sanction, there was no way
for a small-scale unit to  seek proiec~
tion by going to the court against the
wrongful working of thijs formula 1
know of a number of cases where an
item reserved for small-scale sector was
allowed to be produced by large-scale

Even
system had

units, Tooth paste is one instance. In
1969 it was reserved for small-scale
sector.  But we find that tooth paste is

virtually monopolised not only by large-
scale units, but has been monopolised by
one big monopoly house which is a
multi-national called Colgate, If that is
so, what does this reservation mean ?

A gentle man who kmows what he
talks was explaining to me that reserva-
tion means that even if it is reserved for
the small-scale unit, others also will be
permitted to produce it. On that ana-
logy. if a railway berth is reserved in
my name, it means that others also
will sit on it. If that is the meaning of
reservation, then we have to learn many
new things in life.

Apart from that, the present system
of including new items in the reserva-
tion list and excluding some old items
from it is left to the arbitrary decision
of the Ministry. T know of coses whers
a small-scale unit s not even informed
of it. much less copnsulting or explaining
to (Rem why there was justification for
its being excluded,

The basic approach of our  financial
or economic or -budgetary policy has w0
be creation of more jobs and not more
invesmient on  machines. Can the
Finance Mrinister tell me how far this
particular Budget has achieved this ob-
jective? Has the Finance Minister
given any thought to this? What T find
is that he has gjven incentive for more
investmant and more

investment means
more sophisticated machines and more
sophisticated machines mean less num-

ber of johs. Already per unit of capital
investment, the number of jobs is going
down over the years. If this trend
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continues, let us forget that . we
ever be able to solve our
ment problem because it will keep on
growing year after year, however  soft
we may be in our talks about our con-
cern for the unemployed youth in the

shall
unemploy-

country.
There are other difficulties also for
smalil-scale units, There are difficulties

There are difficulties of raw
materials. There are difficuities of com-
petition. 1 have heard a number of in-
stances which I shall refer to bricfly
to emphasize my point. Before I go to
that, I wish to mention another factor
which [ feel emphasizes one important
aspect,

of finance.

The Government makes a good pro-
vision with one hand and with the other

hand it takes away or withdraws that
provision.

Now, you know. Sir, that there are
Government  provisions for providing

cheap paper for the production of books
literacy, for spreading
and
thos: people who publish on that paper
have to indicate that the book has beén
published on subsidized paper supplied
by the Government. On the one side,
Sir. we wish the books to become cheap
and to reach the reading public und the
newly educated or literate people, at
lesser expense and, on the other side,
we raiss the postal charges, the parcel
charges and the registration charges in
such a way that whatever advantage we
give on the one side is withdrawn
totally and perhaps more than totally on
the oihor side. 1T have got some figures
with me. 1 have this representation with
me from the Fzaderation of the Indian
Publishers and they have been ciying
hoarse from the house-tops since the
day ths Budget was” introduced cbout
he disastrous effect  the nmew postal rates
would have, They say that for a book
which costs ten rupees or eleven rupees,
the postal charges will today be four
rupees or five rupees merely for taking
the book from this place to. say. a village
in the Kangra district and the cost will
be half the cost or the money spent on

/
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publishing, on printing, on bhinding, on
royalty, on packing, on despatching, etc.
and all that will be only twice the of the
postal charges or the cost of the post
office job. This is one instance of how
callous we become towards our majer
obejctives for the mere purpose of gett-
ing some more money. Is the Finance
Minister interested only in receiving
revenue or is he interested in achieving
certain social objectives with the help
of the Budget as an instrument? We
thought that the Budget wag an instru-
ment for social uplift, for achieving
certain social objectives, and one of the
objectives, we naturally thought, was
that literacy had to be.spread. We have
been keenly feeling that unemployment
is one of the very big failures of our
economic policies and if we cannot re-
move unemployment, at least let us start
in the direction of giving more and real
encouragement to the small units, Sir, T
have here a Press clipping from the

“Rajasthan Patrika”. T § aiat #
firqge & sagz 3 AT Al
T )

A Ay &, T
iR & sore  awar £ fF
®w vaw ¥ omaiE o1 =
aifrr zeTeat enfem g WA &
= & owrat § wig weafss fro-
gz ¥ FM 41w EWT FFTEAl H
T 599 6 al gwreai 4% & mr §
faay wm g4 @@ wms aET
g g 21 sEA a5 oSWIe
FT 55 gawgdl ¥ & 38 THRIEA
&2 g1 A | & " g ATHEL
T IAT g WAT

Sir, this is one instance, Let me refer
to another instance which the Finance
Minister may look into. Well, I have

been bothering him about it earlier also.
It is about the rubber industry. Sir, I
have the “Financial Expfess” of today
before me. It says:



1811 Finance Bill,

[Dr. Bhai Mahavir]

“The State Trading Corporation is
in a tight spot regarding rubber
imports.”

Why, Sir? Tt says further :

“The STC has been put in a spot
cn the questjon of rubber imports.
Unless the Union Finance Ministry
exempts such imports from the various
applicable duties, the blended cost of
the imported rubber would be more
than the record domestic price  of
around Rs. 20,000 per tonne, Already
the Corporatiori is reported to have
indicated to some tyre units that the
issue price of the imported rubber is
likely 10 be around Rs. 22,000/- per
tonne if the duty exemption is not
forthcoming., These tyre units had in-
dicated a maximum price acceptable to
them in their application for registra-
tion of ome month’s requirement with
the STC.”

Again it says :

“The tyre prices may be hiked
again. Now it is selling at Rs. 20/-
per kg, and the STC'is asking the
small rubber-producing units to make
advance deposits with them without
any formality which even a mnormal
business concern is expected to -ob-
serve”.

How, Sir? You see what it says:

“The price is not indicated. But
the STC is asking for a bank guaran-
tee from the units.,”

They ask for a bank guaraniee even
without indicating the price to the units!

They did not indicate the approximate
tjme when the rubber will be delivered,
And, Sir, the earnest money has been
increased from Rs. 1250 per tonne to
Rs. 1500 per tonne. The situation is
that 80 per cent of customs and other
import duties are there and if they re-
‘main this will hs the death-knell -of most
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of rubber units jn our country, excepting,
of course, bjg multinationals who can
dictate their own terms. Small units,
some of which got export awards for
having exported goods up to, and more
than, Rs. 1 crore during the year—many
of them are facing clousre because they
do not have the raw material. And why
do they not have raw material? The
reason is very simple. The Commerce
Ministry announced its import policy on
15th April. It allows import of rubber
through STC under Appendix VIII of
the Policy. But the STC has till date
not—at Jeast to my information—made
any arrangements for import and four
thousand units, therefore, are threatened
with closure, And the report, therefore,
is that unless the Finance Ministry
exempts the industry from this duty,
which comes to about 80 per cent of the
value, there will be no rubber forth-
coming, with Kerala also suffering from
drought because of which rubber output
is reduced to a trickle. There will be a
crisis in rubber industry, leading fto
widespread unemployment,

Sir, I am reminded of the fact a few
months age.  Sir. in this House 1 had
occasion to suggest to the Minister that
since rubber was selling at low price jn
the international market—it was selling at
Rs. 7 or Rs, 8 per kilo—I suggested to
the Government that that was the time
for a long-term arrangement with some
rubber producing country, long term for
three or four years, so that we can be
assured of such a strategic material as
rubber is., No heed was paid to it
From Rs. 7 or Rs. 8 per kilo today the
price is Rs. 10 and 20 per cent more
through foreign exchange. We shall
have to suffer because of absence . of
any decision. This Government, Sir, is
incapable of taking a decision. It is not
a Government which works. 1t is not a
Government which  understands. 1 is
not a Government at all, T would say.
Now we are going to suffer for a number
of years, because a rubber plant cannot
be grown in the twinkling of an eye. It
takes a number of years, Therefore,
you have to import it. Even to jmport
what more sensible way can fhere be
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than to enter into a long-term arrange-
ment with some rubber producing coun-
try ? Nothing has been done. And
today, Sir, we have rubber selling in this
country at Rs. 20 a kilo whereas the
floor price is just Rs. 825 or so for the
protection of the grower. Is there any-
body to protect the industry? Is there
anybody to look after the interests of the
workers? No one. This Government
believes in thinking of the workers only
at the election time and only at election
mectings and not bothering about them
after that.  Sir this is one aspect. Dun-
lop has already come out with its inten-
tion to further increase the tyre prices,
and if tyres go up, transport cost

£oes
up and everything else goes up, because
that has a snow-ball effect.

Now, I come to the finance aspect.

How does the small industry plan in res-
pect of finance? Sir, the finance posi-
tion is that over the months we have
been asking the Government to remove
the credit squeeze so that at least some
units can breathe with ease. But that
has becn on paper, We are told that
this has beeM done. My information,
Sir, .is that it js far from that. Although
at that time it might have been done
through powerful sources, but many of
the local branches are asked to take per-
mission from the head office before sanc-
tioning even a small loan. One unjt, I
know; it is in Haryana. Three years
before it applied for working capital, and
it has not.got the working capital till
now, You may say that I am talking of
some new project which the bank has to
" enquire about and to verify the creden-
tials of. The machinery has already
been financed by the State Bank.

Som= Rs. 50.000 were sanctioned three
years back. By the time those Rs, 50.000
were given. the repayment time started
and thev have already charged Rs. 20,000
as repayment of an instalment. But the
unit has not got anything like the working
capital so far. How is a small scale unit
expected to work in the situation? But
that is mobody’s botheration in this Gov-
ernment.  Sir, the local managers are
vlrtuc.lly powerless. Their confidential cir-
culars are that they cannot. (Ttme bell
rmgs.)‘ . _:‘, ey

B A
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THE VICE-CHAIRMAN (SHRI SAT
PAUL MITTAL) : There are five

minutes left,

DR. BHAI MAHAVIR :

) I will finish
in five minutes. '

L 4

Sir, the local manager is virtually
powerless because all papers have to be
sent to the regional manager. The re-
gional manager has the power to sanc-
tion upto Rs, § lakhs. But he does not
sanctjon. The chief regional manager
has the power to sanction upto Rs. 10
lakhs. But he also does not do anything.
Everybody keeps on passing the buck to
the higher officials and the small unit
keeps on starving for want of funds and
the people go on watching for somebody
to descend from the heavens and give
some sort of a relief, Sir, this unit is
a rural-based unit. This is a unit which
is connected with the food industry: rice
dehusking rollers are to be produced by
this unit. And this is a top priority unit,
a unit which is supposed to be given the
priority. And this is the fate of such
a unit.

Sir, several years back an industrial”
area was sought (o be developed in
Alwar, A friend of mine who was
courageous enough to give up his well-
settled job with a State Government,.
who wanted to attempt to sell on his
own went there and tried to set up a
unit. Only yesterday he was telling me
that he has come back disappointed and
his information was that out of about
150 or so units, only five or seven are
deing well which are large enough to
sustain the shocks which the present
situation gives. Otherwise, most of the
oth:rs are virtually in their last moments.
Sir, power shortage is the cause. And
who is responsible for this power short-
age? The Finance Minister has been
honest enough to say that the Ffunction-
ing of the State power houses js extre-
mely poor, Well, Sir, when he says that
the performance of the State Electricity
Boards was extremely poor is that some-
thing which the Government wants t0 be
congratulated ?  Our friends on tha; side
congratulfxt'ions to
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the Government for all sundry things. 1 I

think, somebody will get up and console
the Government for the preformance of
the State Electricity Boards also. But,
Sir, the situation remains that whatever
you wish to do unless you are able to do
it with efficiency, with honesty and with
rexpeditjon you are not going to achieve
any results although, of course, with the
majority that you have, you will be able
to take this Finance Bill through, and
“for that matter this House does not have
even the power to stop this Finance
Bill from going through.

But, Sir, all T wish to say is that there
.are a number of things which the Finance
Minister will have to bother about if he
wishes to justify the faith which people
had reposed in them when they voted
this Government to power. Sir, in regard
to Defence, he has said that the Defence
expenditure had increased  substantially,
In 1980, it was a little over Rs. 4,000

crores. Today it is nearly Rs. 6,000
crores. Defence was the major contri-
butor to the non-plan expenditure,

Therefore, evem if he wanted, hardly we
could do much in these areas., Sir, he
has thrown up his hands in respect of
this Defence matter Also. 1 would like
to submit, Sir, that there is a lot which
needs to be done in the matter of
Defence expendiure also. We have been
tahir.z up high-sounding projects ranging
from the advanced Paton tanks to our
own fighter plane and indigenous sub-
marine, our swadcshi missile, even our
national infra-red detectors. Most of
these projects have either proved duds
or they have been sabotaged, And there
is no understandable reason for this
except that there are vested interests even
in our research establishments jn the
Defence who want the country to remain
dependent on imports because that is
the opportunity which gives them occa-

sions for jaunts outside and possibly
kick-baks. ‘
S PM.

Sir, T would urge the hon, Finance
“Minister, therefore, with these words
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that having got the Finance Bill through
both the Houses of Parliament, it is not
the end of the story, actually the story
starts, actually his job will commence at
this moment. Some of the observatjons
we are making these are not observations

which are Himalayan in  dimensions.
They can very well be accepted even
through executive decisions, For exam-

ple, in this matter of postal rates, which
1 referred to the Postal Department can
very well revise these postal rates just as
they raised the postal rates before the
Budget was introduced. If some of the
objectives which we have in view, the
basic objectives, they are mnot to be
thrown overboard. these things need to
be done. I have given a number of sug-
gestions in the matter of Defence. It is
high tjme that we went into the manner
in which our Defence Research is func-
tioning and drew up a list of the objectives
which were taken up, the expenditure
which was expected to be incurred on
them, the time by which they were to
be completed and asked oufselves the
question, why we see suchg,a poor per-
formance by way of r('sulté",.I Sicr,  what
is necessary is performance orientation
of our objectives. Unless we are able to
ectablish a performance checking and
such a checking which is objective, which
is opposed to favourjtism which does not
bother for the individuals, high or low
but which is able to deliver the goods,
unless we do that all budgeting will
become a hoax and the peoplé will lose
all faith in it,

Sir, my submission is that we are a poor
country, a country which has inherited a
lot of poverty. We have become poor, We
were not poor all the time. We have
become poor over the last few centuries.
Today if we wish to win this battle against
poverty we have to ensure "hat every rupee
which the Governmtnt raises by way of
revenue goes the longest way in the per-
formance of its job, in 'he achievement of
the objectives which the Government itseif
has set before it. Let them not accept our
objectives. But their objectives at least,
they should keep before them and le themy
judge every time, every day, every month
whether the rupee that they have been en-
trusted with, that is being taken to go the
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longest way for the purpose of serving
these objectives. If we do that, well then,
it may be that we can turn the corner and
hope for better days. Otherwise, it is just
a formality and next year again we will
come with the same sort of criticism of the
‘Government and the Government on that
side of the House will sit with clogged
cars unmindful of what is being said from
ihis side.

SHRI B. IBRAHIM (Karnataka): Mr.
Vice-Chairman, Sir, T rise to support the
Finance Bill. At the very outset as a
Member representing Karnataka it is my
bounden duty, Sir, to bring to the notice
of the Central Government and alco the
Finance Mjnistry that project amounting
to the tune of Rs. 6,000 crores has been
deferred as far as Karnataka State is con-
cerned. In this connection, Sir, while
taking this opportunity I would like to,
place before the House all the projects in
detail, one by one.

Sir, first of all, T would like to deal with
the Mangalore refinery, Sir, as I have al-
ready explained in this augusy House in a
special mention a few days ago, in 1982
the Union Ministry of Petroleum madean
announcement in this  Housg that the
Central Government has taken a decision
*o es:ablish two refineries each with a capa-
city of six million tonnes one at Karnal in
Haryana and another at Mangalore, which
is my home town in Karnataka Statc. Sir,
after that two departments have gone (o
these iwo places which 1 have referred to
and we do not know whether any feasibi-
liiy report has come before the CTentral
Governmen:. The other day I  learnt
through some sources that the feasibility
report has reached the Central Government
and in rhis connection. Sir, in the Econo-
mic Timessin November 1982 it has
appeared that the Central Government is
giving higher priority to the Karnal re-
finery and the commencement of work
at the Mangalore refinery might get de-
Jayed on account of resource constraints,

Sir, if this is the case, this is nothing but
discrimination which the Central Govern-
ment is going to do. In this connection, as
a Member represem'ing Karnataka, and
also, as T said earlier, Mangalore being my
home town, I am very particular that the
Central Governmemnt should take up both
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these projects simvltaneously which  they
have promised in this august House,

Sir, I come to the second point in re-
gard to the new power projec's in Karna-
taka. Sir, Karnataka is unde. zoing a period
of acute power shortage, The power pro-
blem of the State has o be solved on a
short-term as well as on a long-term basis,
if the tempo of economic development of
“he State is to be kept up, This needs assis-
tance from the Central Government. In this
connection, I would like {0 mention some
of the projects which should be considered.
One is, there is a proposal for setting up a
120 MW gas wurbine project based on high
speed diesel oil/light diesel oillfurnace oil,
The Government of India’s clearance is
necessary to put ur this petroleum-based
power generation project which will give
immediate relief. Tre project can be com-
pleted within a veor. Secondly, the Central
Government has -unctioned a super ‘her-
mal power project .1 Ramagundam in
Andhra Pradesh, i« nuclear power station
at Kelpakkam in Tamul Nadu and a
super  thermal power  station  at
Neyveli in Tamiy Nadu. These two large
Central sector power stations have
been sanctioned 1o Tamil Nadu and one to
Andhra Pradesh. No Central sector power
station has been sanctioned to Karnataka
so far., This is also mothing but discrimina-
tion. In this conncction, T would like to
suggest that Karnataka should also be
given 1 nuclear powo- tition and a sunos
thermal powe- s{.: “oagalore, c wn
coastal movemen: or coar, Even out of the
three power stations in the South, only a
small quantity of i00 MW has been allo-
t'ed to Karnataka from the Ramagundam
super thermal power station. The allocation
of power from the Kalpakkam and
Neyveli power stations is yet to be finalised.
The allocation of power from these two
power stations in Tamil Nadu to Karna'aka
should be finalised immediately.

Sir, in addition. to solve the power pro-
blem in Karnataka Sta‘e on a long-term
basis, some new power projects should
also be considered right now for imple-
mentation. One is, the expansion of the
Raichur thermal power station from 420
MW to 840 MW and from 840 MW to
1,260 MW in stuges. Necessary coal
linkages should also be found. Secondly,
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a super thermal power station of 1,000
MW should be established a. Mangalore
with coastal movement of coal.

Now, I come to the other very impor-
tan: project, namely, the Vijayanagar steel
plant, In this connection, Members of
‘Parliament representing Karnataka in this
House have been requesting the Central
Government repeatedly for the implemen-
tation of this projec:., I would like to
point out that our hon. Prime Minister,
Shrimati Indira Gandhi, laid the founda-
tion sione for this project as far back as
1971. A detailed project report for the
production of three million tonnes of steel
a: an estimated investment of Rs. 3,000
crores way  submitted to the Minis~
try of  Steel by the Board of
Directors of the Steel Authority
of India in 1981-82. A firm investment
decision is yet to be taken. In the mean-
while, after 1971, clearance has been given
to the VIZAG steel plant and a proposal
for ano‘her steel plant in Orissa is also
under consideration. Karnataka has one
of the richest iron ore reserves in the world
and this iron ore is being exported without
any value addi‘ion. The casy of Karna-
taka for an integrated steel plant is long
overdue,  Sir, a provision of only one
crore has been made in the Central Budget
of 1983-84 which is totally inadequate.

Central Government has been requested
to give immediate clearance for this pro-
ject which is of vital importance to the
economic development of the State. I
would request the hon. Finance Minister
to look in‘o this mat'er and to take imme-
diate decision in this regard.

Coming to the other aspect, I would like
to mention abaut he expansion project of
Indian Telephone Industries in Bangalore.
The ITI, which is a Ceatral public sector
undertakinge, started its aclivities at Banga-
lore with the full cooperation of the Gov-
ernment of Karnataka. New activities of
ITI have been started in Palghat (Kerala),
Srinagar (Jammu and Kashmir), Rai Barei-
lly and Naini (U.P.). The main item of
manufacture at the Bangalore unit of ITI
is the strowger system of "clephone ex-
changes and cross bar telephone exchanges.
Due to changes in technology, these have

’
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become outdated. The conveniional tele-
phone exchanges are being replaced by
digital electronic  switching equipment.
About 5000 persons engaged in the manu-
facture of conventional exchanges at the
Bangalore complex will be rendered job-
less within two years and will be re-
trenched.

To overcome the problem of r2'cench-
ment of skilled workers, the Management
of ITI proposed setting up of an electronic
digita] switching factory at a location close
to Bangalore so that the staff being ren-
dered surplus a¢ the Bangalore complex-
could be redeployed in the new factory.
The management of ITT requested the State
Government for a suitable pi ce of land
and assurances for supply of water and
power. A sui‘able piece of land was al-
located and firm assurances regarding sup-
ply of water and power were also given.
The French collaborators of the project
saw the land and approved the location,
The Ministry of Communications recom-
mended the location near Bangalore and
this proposal was also approved by the
Public Investment Board. However, a
decision was taken by the Central Gcev-
ernment in August{Seplember, 1982, to
locate the Rs. 150 crores expansion project
of ITI at Gonda in U.P. This has caused
tremendous disappointment ‘o the people
of the State.

If it is not possible to siart the digital
electronic switching factory at the site al-
ready selec'ed near Bangalore, a second
plant for manufacture of the same equip-
men! which is also under consideration of
the management of ITI/Government of
India. should be sanciioned to Karnataka.
This will help absorb the staff being ren-
dered surplus at thg Bangalore complex,
Over the years, the Bangalore®complex has
developed expertise for manufacture  of
sophisticated items. Wecessary skills and
infrastructure are available at Bangalore to

start the electronic switching factory.‘

IT1 have already taken a decision not to
fill up any vacancies at the Bangalore com-
plex and unless an immediate decision is
taken regarding ,the second factory, largz
scale retrechmen: may be inevitable in the
next two years and this will cause trémen-
dous hardship. ..

'
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Regarding opening of the local head
office of the Sta'e Bank of India in Banga-
lcre, we have heard a very good news.
Hon. Finance Minister has taken a decision
to have the local office of the State Bank
of India in Bangalore. In this connection,
ong Mr. S.F. Mani has also been posted.
at Bangalore to function as Special Officer
in this local head office. But Sir, the
other day I was told by the employees as-
sociation that this Mr, Mani has got hard-
ly one year’s service for retirement and he
is not prepared to go to Bangalore to ac-
cept this new assignment.  Sir, for the las:
three years we have been requesting the
Finance Ministry to have this local head
office in Bangalore.

At last we have succeeded and some peo-
ple of the State Bank of India Regional
Office in Madras have come in the way and
they are purposely delaying implementation
of this order. I would like to draw ths
attention of the Finance Minister to this
and request him to see that either Mr.,
Mani takes charge as Special Officer in
Bangalore early. or if he ig not willing,
some other officer should be appointed to
;{;‘.‘e charge at least from the 1st of June,

83i

_ Then coming *o the other points, in
our coastal areas, the fishermen have taken
lakhs of rupees as loans from the banks for
the purpose of fishing industry and out of
these loans they have purchased purse-
seine  boats etc. Unfortunately, this
year they did not have sufficient
catches  of fish.  Thereby they are
not in a position to repay the ins-
talments which they are bound to pay.
In his connection they have to pay the
penal interest also, So I would request
the hon. Finance Minister to look into this
matter, I further request him to give con-
cession to the fishermen in the matter of
repayment of loans and interest *hereon,

Lastly, regarding the withdrawal of ex-
emption from income tax for charitable
institutions, T do appreciate the idea behind
this provision that the big industrialists, in
the name of charitable institutions, were
evading payment of income tax to the
Department, but at the same time I would
also like to bring to the kind notice
of the Finance Minister that institu-
tions which are covered under Wakfs and
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which have been all the while rendering
services as charitable ing'itutions oaly aad
not for purposes of profit, have also lost
the benefit of this exemption. So I would
request the Finance Minister to reconsider
thig aspect at least as regards the institu-
tions coyered under the Wakfs,

With these few words, T support this Bill,
Thank you, Sir.

SHRI R. MOHANARANGAM  (Tamil
Nadu): Mr. Vice-Chairman, Sir, I am
really very happy today that I am given
an opportunity to speak on the Finance
Bill which I rise to support. It is my duty
to support this Finance Bill. But at the
same time, it is my duty to deal with various
aspects which have been  pu: forward
through this Finance Bill,

It has become a fashion of the day no-
wadays to say that there is a very big dis-
pute between the Centre and the States and
almost all the States, without any excep-
tion, come forward to say that the assis-
tance given by the Centre is not so suffi-
cient. At the same time, it is the Central
Government which takes a major share of
the State funds. Therefore, it is my duty
to discuss about Centre-State relations
and afterwards one by one I want to
take up the provisions that are incorpora-
ted in the Finance Bill,

First of all, our State of Tamil Nadu 1Is
a State where we do not have natural re-
sources. When I say we do not have natu-
ral resources, I am comparing my State
with those States where actually the rivers
are flowing continually, throughout the
year, where they get coal in abundance,
where they get gold and other natural re-
sources. As far as my State is concerned,
it is a well-known fact tha: we are not in
a position to get even a cup of water very
easily, especially during this year. When
that is the case, especially during the pas
two vcars—from 1980 to 1982—Rs, 1,195
crores have been taken away from our
Government as per the constitutional pro-
vision, through income tax, excise duties
and corporate tax, whereas our State was
given only Rs. 520 crores. It is not my
intention to draw the attention of the hon.
Members here when I say that after taling
away nearly Rs. 1,200 crores we are given
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only Rs, 520 crores out of that. When
actually the State is very badly in need of
financing its programmes, when a State is
reduced to a position when it has to go to
the Central Government with a hegging
bowl, it is my humble wish that the Cen-
tral Governmen: should come forward with
funds that should be somewhat sufficient
to tackle the State’s problems.

Sir, in the name of corpora‘e tax, every
year our State Government is giving a lot
of money, This year vur State has given
Rs. 1,800 crores whereas our State was not
given anything because a State is not at all
eligible to get any share from the corporate
tax. When that is the case, when we have
the Kamadhenu in our State in the form
of sales tax when we get Rs, 650 crores
every year, when we are in a position to
expect more than Rs. 700 crores this year,
and every year we are in a position to in-
crease it by Rs. 50 crores. T do not know
why your Finance Minister came forward
to completely take away the sales tax from,
the States and, at the same time, he wants
to infroduce excise duties. They may give
so many reasons as to why the Central
Government has come forward to take
away the sales tax from the State Gov-
ernmen's and at the same time they may
come forward with reasons like, the States
will definitely be benefited if sales tax is
replaced by Central excise duties and thus
the States would get more than what they
expect from sales tax. Sir, I may say that
it is one of the very imporiant ways or one
of the cunning ways to convert a federal
State into a unitary State, This Kamad-
henu of sales tax was introduced by Shri
Rajagopalachariar in the 1930s. Whereas
it started with some Rs. 40 crores then,
we are getting Rs, 650 crores ncw.

Mr. Pranab Mukherice, on ths floor of
the Lok Sabha, just a week ago, pointed
cut that as far as sales tax is concerned,
there is a direct connection between sales
tax collectors and the persons who pay
vhe tax. His opinion is that there is a
direct connection between the tax collec-
tors and the persons who are expected to
pay sales tax.
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That means the tax collectors are
demanding a certain amount of money
from the persons who are expected to pay
sales tax. Now, is it not a fact that income
tax also is paid like that? Is it not a
fact that Inspectors of the Income
tax Department go to each and
every house to assess? Is it mot a fact
that Inspectors of the Income Tax Depurst- -
ment go to very big companies, impose
taxes or just seize fHeir accounts? I do not
know how Mr. Pranab Mukherjee, the
hon. Finance Minister, who ig a very im-
portant and very lintelligent man of the
Cabinet has come forward to say that
since there is a direct connection between
the sales tax officials and the persons who
pay the tax it is the duty of the Central
Government to completely take away sales
tax from the State and hand it over to
the Centre. Whereas we are getting nearly
Rs. 650 crores every year, after handing
over this whole department to the Central
Government, we will have to come all the
way from Kanyakumari to Delhi with a
begging bowl and say, we have given you
700 or 800 crores of rupees more by way
of excise duties and so give us more and
more. Sir, it is not only the corporate
tax. Even there is a gsurcharge on income
tax, There is a share in income tax, but
there is no share given to the State from
surcharge on income tax. That is why he
has cleverly done certain things, He has
increased surcharge on income-tax, but
completely avoided giving a certain por-
tion to the States which are eligible to get
it. The States have got the right to have
a share in income-tax, b

|

Another thing is that we have back-
wards areas where the Government of
India is giving assistance to start industries
there, Entreprencurs clairp for starting
industries in backward areas loang from
the Central Government. It takes nearly
one and a half years to two years for the
eptrepreneurs to start an. industry there.
In the meantime, the financial institutions
in the State give a loan to these entre-
preneurs on a low rate of interest. The
Madras Industrial Development Corpora-
tion has already given loan to 120 such

|
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persons in the Tamil Nadu State and the
Government of Tamil Nadu used to
collect Rs. 3 crores and the Government
of India uvsed to give Rs. 3 crores to the
public financial institutions. For the past
one year they have failed to repay the
amount. Tt is considered ag bridge loan.
Bridge loan is given by the State 1o the
individuals, ‘There j5 inordinate gelay on
the part of the Central Government with-
out properly compensating these States
institutions, whereby the very purpose for
giving loans to start industries in back-
ward areas hag completely failed.

Also, my numble request is that when
there is a change in Excise or Customs
duty, the State Governments should be
comsulted. Without consulting the State
‘Governments they do it. But is should
be done even though it is not necessary
for the Centre. Without consulting res-
ponsible persons in the States, they always
do it. Frequent changes in Excise duty
and Customg duty will also affect the
industrial process for the States, For
example, in Tuticorin and Tirunelveli, due
to a change in Excise duty on bidis, this
and other industries were spolled and
thousands of employees were affected.
Employers completely closed their shops
and lakhg and lakhs of people became ont
of employment.

My friend hag talked about the Krishna
water scheme. A gentleman here was also
talkitfg about it. We do not have the
Yamuna, we do not have the Ganga. We
have got only the Cauvery. For that also,
we are dependent upon the Karnataka
State on one side and on the other we
are completely dependent on the Kerala
State for getting power. Geographically
our State is so situated that neither we
get power nor we get water. We are
completely dependent upon others,

One hon. Member said that the stronger
‘States should come to the help of the
weaker States with regard to economic
development, with regard to indostrial
development. If that is to be the case,
is it not the duty of the strong Stateg to
help the poor States? I come from a
poor State. Tamil Nadu. Mr Vice-Chair-
man may laugh when I say that I come
drom a poor State. Tainil Nadu is really

i
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very poor, in getting water, jn getting rice,
and we are completely dependent on other
States. Not only that. Our Prime Minis-
ter hag today accepted to some to Tamil
Nadu on the 28th fo inaugurate this
function.— Our Chiet Minister i; handing
over Rs. 30 crores to the hon, Chief
Minister of Andhra Pradesh in the pre-
sence of our Prime Minister ang the
scheme is going to be implemented, for
which we have to spend Rs. 436 crores.
1 request our Fipance Minister, I request
our Prime Minister to take necessary steps
not only ao inaugurate the function but
also to give 50 per cent share for it from
their funds. The Goavernment of India,
the Industry Department, have listed 87
districts in the whole country ag backward.
These 87 districts are considered to be
backward. Just now I told you that I
come from a poor State. When I turned
the pages of the book one after the »ther,
] could not find even a single district
belonging to Tamil Nadu given as a back-
ward district. T do not know who the
persons are who are responsible for select~
ing the backward districts in the whole of
the country. In Tamil Nadu, in my State,
Sir. not even a single district hag beem
selected as a backward district, and all the
22 districts have been selected as forward
districts.

Sir, next to agriculture, the handloom
industry is a very very big industry in our
country. More than 18 lakhs of people
are completely dependent on this hand-
loom industry in our States, Because of
the powerlooms and because of the sophis-
ticateq machines, just now our friend, Dr.
Mahavir has pointed out, 90 per cent of
the total employeeg are completely out of
employment, and we have represented
today before our'Prime Minister, and she
has accepted that she will definitely help
the poor employeces of handloom and
advise the Finance Minister to fake up
this case and render necessary help for the
poor employees who are., completely
engaged in the handloom industry.

Sir, so far, in my life T Ve never seenm
such a grave situation prevailing in my
State. As 1 said yesterday, Sir, really
thousands and thousands of poor ladies are
standing in queues to get a cup of water.
Just they are bringing water from the

-
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well at a depth of 85 to 100 fett. Like-
wise, when we are suffering, when we
asses; how much amount we are in need
to solve this problem and when we have
requested the Central Government to give
Rs. 220 crorcs for this purpose, our Gov-
ernment has given only Rs. 63 crores, uot
exactly given, they have sanctioned a
ceiling of Rs, 63 crores, out of Rs, 220
crorzs which we have asked for this par-
ticular purpose, whereas after taking the
income-tax and other taxes not only are
they giving 40 per cent of fhe total
amount which they take from our State
but also when we claimy this amount for
this grave situation, they give only omne-
fourth of the amount which we asked for,

Next, Sir, Rameshwaram, Mahaballipu-
ram and Kanyakumari are very mporrant
places in my State. Last year I raised
a question, The then hon. Minister, Mr.
A. P, Sharma who was holding charge of
Tourism and Civil Aviation, had pointed
out on the floor of Parliament that necarly
Rs. 20 crores had been sanctioned for ihe
Rameshwaram Scheme, Rs. 7 crores for
the Mahaballipuram Scheme and Rs, 12
crores for the Kanyakumari Scheme But
yesterday when I raised the same question
I was given an answer that no such pro-
posal wag there. I do not know why one
Minister is giving a favourable reply and
another Minister js giving different answer.
There are some changes in between, Mr.
A. P. Sharma has gone, and another
Minister hag taken charge now. And I
want the Finance Minister to check up this
thing, whether they have sanctioned any
amount for these three important schemes
for Tamil Nadu at Rameshwaram, Maha-
ballipuram and Ka.nyakun;ari.

As far as my State is concerned, in the
year 1976 it was the fifth in Central in-
vestment. Tamil Nadu was fifth in the
whole country. But in the year 1981, Sir,
in Central investment, from the fifth
position, Sir, it has come down for the 9th,
positio within five years. My State, Tamil
Nadu, has been sent down from the 5th
place to the 9th place by reducing the
Central investment in Tamil Nadu by the
Centrey It is not only jn ivestment. Sir,
the number of employees who are working
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in the Gowernment undertakings and
Departments ang also institutions in which
the Central Government investment is
there, in those companies, are going down
day by day. And Sir, the main reason
is, when we ask for a petro-chemical com-
plex, the answer is no; when we ask for
an atomic power project, the answer is.
no. Whenever we members belonging to
that particular State asked for any indus-
try, when we asked for a particular indus-
try ito be set up there, not only have they
refused to give sanction, mot only have
they refused to give a licence, but also
they have asked the persons who came
forward to set up industries in my State,
to go to other places to set up the indus-
tries, especially in this part of the
country, Sir, when all these things are
there, there is no equality between States.
There i3 discrimination between States.
That is why I am uSidg this time when
I discuss the Finance Bill, to request the
hon. Finance Minister to jook into all
these matters one by one and do the
needful for our State,

With these words, while 1 amr supporting
this Bill, T request him once again to look
into the entire thing and do the needful
for our State. Thank you.

ot Faver @gem (fage) @ 9w
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g AT aE g\ g 7g af@rE A
e § arfermRedy # feew AY
afea 58 a9 & awe § &1 wg@y
atd g€ § o aT & g afgeame
FgAr WA § t faw owdr Fir
qTE § FgT WU HIS! 14 FaAY A5
g1 Em A o Sy AraE, qefaw
e dfaw ofcfenfa 3, Saw st =g
aez qw AT , A wzad faw dw
g1 2, 3§ ¥ dae, Sfam @
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Y AT, AT A qg FSW & @
fr a@T & AW AL FL FIqd
g Fe #r sfegw o swET #
gfea &t oo @ wiew A} qAFA
F fag A afed | A& @ W AW
N Ty & ™ W AW & WK

aifeeamg ® FEAT WY gewa @&

. gy f& wrtAad &t 3@ SgEe

% g ssizma amdw fra Smar
M HUE g # 50~60 FUT
FAW, AT &N FwawH A
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F Texr F AwT T w1 I
EEIT  #1  agaAT 9T, qE A9
@ fgg smqg wiEd
afwe, s qrgw & &dm £ 39 F
gwreq afww, dgwamEz F1 IW-
el #faw | 7z Y fivr €
qsftaf@i #r 3@ 4T @1 @ §,
G g wwa § oF gar w9y
gu & 1 ooafy &1 3= afx wefas
' § ferde ot & @ g aqfor
TAWEL T HMifF I§ F AW
q R WE A7 A | Agt oefwEET
gt I Sadt | os| o g e
2 @ W H ST omaw wew &
g1 9@ F Td &y #wy A &)
7 TH §aT wwe ¥ fay = w5
9 astya & =vgan § ) fa-fms-
frdi Faw@wr & 257, & SaET9U% E,
Sigi FAFT25 OF saTaT AT, T S
# 25 g8 § SATEr qET AT gAT €
I ¥ SArdz FAT AT FAT
Mfge | q3i aWEY IR &
simd § agi afwfedt w1 wEy &
F I & gAT HoAr 9T IF
¥ ama e fasaw &8 | 99T g
a3 qT W1 ag wg wAx Al
g wfgy f5 fyg & 97 qedmEl
# smer dFr @ar gwar 39 R
sreAfmaw  sefeAn qaiE Fw
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wET g Wiar & 1 F-HN OF0F
faa %f zg zq ofkard §; F§ W
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saray, dar fear Afew s WY
g o1 m faw M A EEar g )
A A 3§ ¥ 14 FAT TN
sfrimw o &9 g, AfFwas da
aveqq § @9 @ gur | ag faweR
T & oaw TR A9 T g
ot A 2 At feam #r fafed
Vg &Y wg 9% aer §
W = fay ag da Fdar Ad
T MWW AW A T X
TSNS qF qEF § AT qleRq
g v & A wzdw fafwex ®
T ¥ fay ok sarar gEdee Av
g wafs wRa gIETe WY @q §
Fge FE E 1 ARG @R
dfawr gare M 3 1 3W A AR
3z fagrz & aramer g aT 99T &,
afs ag dfgr gie ¥ &, daw
OT 3 & z@ fa @9 F L3
TEREIIA T WY WO RS
e wifzr o g & oy 9% Fid
Jr 1€ Tr fFwrear =g |

TAT g% FC § {6 ;AT HEW
fr wrAg fufiec @gg T 716
Qg wTPE ATEN T
e AR FH @ TEReIE F
A aMd AR @AR AEE F
fy oy garg @A fF & 9 W
i FX | o %y gu A = faw
T qAMAT FIAT § |

DR, MALCOLM S. ADISESHIAH
(Nominated): Mr. Vice-Chairman, I rise
to offer my comments on the Finance
Bill. I begin by welcoming the conces-
siong and reliefs which have been offered
by the Finance Minister in the other
House and which the Minister of State
for Finance, Shri Pattabhi Rama Rao, in
his introductory speech repeated here.
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I have a fecling that the revenues that
will be raised by the Finance Bill will
be much larger than what the Goyerament
forecast in the Budget which was presen-
ted earlier and on the basis of which
this  Finance Bill has been drawn up.
Therefore, one of the questions that 1
would like to ask is this: As these re-
venues are going to be larger, what is the
Finance Minister or the Government go-
ing to do with these larger revenues?
Will they use these larger revenues, for
instance, to reduce the deficit, which s
now Rs. 1600 crores or so, with the
concessions which have been offered, or
will these larger revenues be used to in-
crease the Plan resources or will the larger
revenues be used to make available more
resources, as some of my friends from
Karnataka, = Andhra  Pradesh, Tamil
Nadu and other places have mention-
ed, to the States for carrying out their
developmental  programmes? I am put-
ting this question to the Minister becaunse
there is no doubt that with the fall in the
oil prices, with the improvement in the
economy which is going to take place
this year, the revenues, on the basis of
this Finance Bill, will be much larger
than what hag been foreseen. So, this is
my first question.

Secondly, Sir, I would like once more
to make a plea for simplicity and conti-
unity in the Finance Bill. The Finance
Bill, 1983, which is before us, introdu-
ces 70 amendments to the direct taxes
sections alone. T stopped there ang did not
count the number of amendments in the
indirect tax provisions like Customs, Ex-
cise, etc. r i

Taking only Part I, that is, direct ta-
xes, I found that there were 70 amend-
ments, Is there any way in which this
large number of amendments being made
this year and in the past also, every year,
can be reduced? Another question rela-
ted to this .question is this: These conti-
nuous changes, and the continuons am-
endments which have been made in the
past and which are made almost on 2
routine basis every year, make any plan-
ning on a continuing and stable basis
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impossible. The tax laws are now intro-
ducing a certain gmount of chaos in Go-
vernment planning, in corporate planning
and also in the individual planning  of
economic activities.

Thirdly, Mr, Vice-Chairman, as I have
said last year, I want to repeat jt this
time also, that reading of the Income-
Tax Manual is impossible. I do not know
whether you, Mr, Vice-Chairman, have
read the Manual and I do not know whe-
ther the Minister has read it. But I must
say that everytime I started reading it,
I pu it down with a terrible headache.
The Ezxplanatory Mamorandum which
explainsg the Bill is very clear whereas
the Finance Bill is confusing and cannot
be understood. So, is there some way by
which you can simplify the Finance Bill
so that we can understand the income
Tax Act,

Mr. Vice-Chairman, can I go on or
should I finish at 6 O’clock?

THE VICE-CHAIRMAN (SHRI LA-
DLI MOHAN NIGAM): You continue
up to 6-00 PM, Then we shall take up
the Half-an-Hour Discussion and then
again you can continue.

DR, MALCOLM S. ADISESHIAH:
Then, Mr. Vice-Chairman, may I say
that reading through the Finance Bill, I
found that is provides for a host of in-
centives and reliefs which help the exis-
ting corporate sector units in the private
sector, but it does not encourage the es-
tablishment of new unmits? You will find
that in the last five years, the mumber of
new large units and medium units having
been established is much smaller so that
we are depending more and more on the
public sector for establishing new units.
As a result of the various exemptions, re-
bates and reliefs, which are being intro-
duced in the Finance Bill, and as a re-
sult of the existing units being able toO
raise margin money more easily and ° as
a result of the major part of the interest
which the corporate units have to pay
being declared as  deductible expenses,
the Finance Bill, 1 would say, unconsci-
ously hag the effect of promoting the ex-
isting corporate units in the private sec-
tor and not encouraging the new omnes.
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My fifth point refers to the direct ta
xes which the Finance Bill provides for.
Now, here I want to say, Mr. Vice
Chairman, that direct taxes comprise (1)
corporate tax, (2) income-tax, (3) other
direct taxes like interest tax which Wwas
introduced, (4) then wealth-tax and (3)
gift-tax, Now, I just want to give you
figures. From 1975-76 to 1982-83 the
corporate tax has increased from Rs.861
crores to Rs, 2386 crores. Income-tax
has been stagnant at Rs. 480 crores. In
1975-76 it was Rs, 530 crores. Actually
it declined last year to Rs. 430 crores.
Other taxes have increased from Rs. 58
crores to Rs. 150 crores. Estate duty is
stagnant at Rs. 3 crores. Wealth-tax has
been from Rs, 53 crores to Rs.90 crores,
and Gift Tax from Rs.5 crores to Rs. 8
crores, Therefore, I draw from this pro-
file of direct taxes the following conclu-
sions, One is that the yield from taxes
other than corporate tax is stagnant and
declining. The corporate taxes which are
so large as Rs, 2386 crores are inflatio-
nary, because they reduce their profits by
giving various salaries, and other emolu-
ments -to their staff; they reduce their pro-
fits and pay less tax to the consumer by
raising prices. So the corporate tax s
really inflationary.

Now, the other point I want to make
is that the corporate tax which depres-
ses the yield on equity capital compared
to the return on preference shares on de-
bentures and fixed deposits, results in
the equity base of the corporate sector
being reduced and npew companies not
being brought into existence because they
are not able to pay adequate dividend.
This is the same point I am making that
the Finance Bill is not encouraging gro-
wth of new entreprises,

[N

Sixth, ag far as indirect taxes are con-
cerned, we have two main indirect taxes:
Customs which have increased from Rs.
1400-0dd crores in 1975-76 to Rs. 5879
crores in 1983-84 and Excise from Rs.
3844 crores in 1975-76 to Rs. 10,000 cro-
res in 1983-84. Now, the first point I want
to make with regard to indirect taxes is
that the total direct taxes in 1983-84 will
be Rs, 3000 crores and the total indirect
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taxes will be Rs. 16000 crores — 1 to S
ratio which represents more imbalance,
to which some of my predecessors have
already drawn attention. Secondly, I
draw the attention of the Goyernment to
the fact that all indirect taxes are not
only inequitable as my friend, Mr. Nirmal
Chatterjee, has said, and regressive, but
they have also an inflationary effect and
on the industry they have a cascading
effect.

Seventh, the Finance Bill is based oRn
a deficit of Rs, 1550 crores; it has now
become Rs. 1605 crores. Now, the Re-
serve Bank of India has made a study of
the deficits of the Central Government
from 1961-62 to 1977-78. And they draw
two rather startling conclusions. The first
one they have drawn is that the Central
Government deficits have a much larger
impact on money supply and prices than
bank credit to the commercial sector. We
keep om criticizing banks as being too
liberal to Commerce but really it is the
deficits which lead to inflation.
6 P.M, .
Secondly, they also point to the
fact that though Government
revemue and expenditure get adjusted to
inflation, the time lag for the income get-
ting adjusted to inflation is such that
they have to go in for deficits.

Now, the mext point....

THE  VICE-CHAIRMAN (SHR1!
LADLI MOHAN NIGAM): You can

continue afterwards. @ HTH W& KT a8H
TE ghr &

Vo

HALF-AN-HOUR DISCUSS/ION ON
POINTS ARISING OUT OF THE
ANSWER .GIVEN .IN THE RAJYA
SABHA ON THE 21ST MARCH, 1983,
TO STARRED QUESTION NO. 305
REGARDING LOSSES INCURRED BY
[The Vice-Chairman .(Dr. (Shrimati)
Najma Heptulla in the Chair]
ID.PL. ...
SHRIMATI RODA MISTRY (Andhra
Pradesh): Madam, Vice-Chairman, the
Half-an Hour Discussion granted today
or Starred Question No. 305 connected

[ RAJYA SABHA ]

Discussion 340

with IDPL is going to help in giving us '
a chance of bringing to the fore front
problems faced by this public gector,

Madam, Vice-Chairman, the hon. Min-
ister may please bear with us whea we
bring certain facts to his knowledge.
The purpose of doing so is to improve
the functioning of the IDPL and not to
criticise the Government or individvals.
Now, there is something on change of
technology from Russian to Italian.
(Interruptions).
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